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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCIH AT CHENNAI

ORGINAL APPLICATION NO. 09 OF 2022

IN THE MATTER OF;
1.Pisati Indira Reddy

W /o Late P Ram Reddy

Apcd About 64 years oce: Orpanic former

R/o H.No. 183, Sadashiva Heavens
PeddaAmberpet village, Abdullapurmet Mandal
Ranga Reddy district, Telangana -501505
Mobile N0:9391013054

Mail: indiraramayogi@gmail.com

2. Akiti Nikhil Kumar Reddy

S/o Akili Rama Krishna Reddy

Age About 26 years, 1.No.2-6

ChinnaRavirala, Abdullapurmet Mandal

RangarcddyDist, Telangana-501505

Mobile No. 9666905777

Mail: advsravanfgmail.com ...Applicants

VERSUS

1.Union of India

Rep. by its Secretary Union Ministry of Environment, Forest &CC
IndiraParyavaran Bhavan New Delhi-110003

Phone: 011 24695262,24695265

Mail: secy-moef@nic.in

2.State Environment Impact Assessment Authority
Rep. by its Member Secretary

A-3, Paryavaran Bhavan

Sanath Nagar Industrial Estate

Sanat Nagar, Hyderabad-500018

Mail: ms-tspcbaitelangana. gov.in

Mobile; 04023887600

3. State of Telangana

Rep. by its Director of Mines Department
Secretariat, Hyderabad-500022

Mail: dir-mines@ telangana.gov.in,
secy-minesalelanpana.gov.in,

Mobile No: 04023221760.

4. Telangana State Pollution Control Board
Rep. By its Member Sccrelary,

A-3, IParyavaran Bhavan

Sanath Napar Industrial Estate Sanal Nagar,
Hyderabad-500018.

Mail: ms-tspelyatlelangana,pov.in

Maohile: 04023887600

For Tirumala Rock Sand Mnnufacu"{q Unit
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5. District Collector

District Collectar Office, Rangareddy Districl
Lakadikapool, lyderabad, Telangnna-500004
Mail: collector rilelnngnna.pov.in

Ph: 040-23235642, 23234774

G. District Collector

Dislrict Collector Office,
YadadriBliuvanagiri District
Bhuvanagiri, Tclangana

Mail: collector-ydr@telangana. gov.in
Ph: 040-23235642, 23234774

7. Yadadri Stone Crusher

Sy.No. 260, Bandaraviryal

Rep. by its Owner: Buddidha Manish Reddy
Saheb Nagar Kalan, Hayathnagar

Plot No-464,465, Vanasthalipuram

Mobile :9848573399

Telangana- 500070,

8. B.N.R Sand Manufacturing Unit

Sy No. 248, 268, Banda Raviryal

Rep. by its Owner: BudidhaNandhareddy
Saheb Nagar Kalan, Hayathnagar

Plot No-464,465, Vanasthalipuram
Telangana-500070.

Mobile :9848573399

9. Sri Renuka Rock sand Metal Industry
Sy No. 253, Banda Raviryal

Rep. by its Owner: P.Naveen Kumar
H,No-3-5-574, Flat No -402

Himayat Nagar, Hyderabad
Telangana-500029

Mobile :9391190763.

10. Sai Rohit Metal Indsutries

Sy No. 253, Bandaraviryal

Rep. by its Owner: Malakondaiah

Plot No-267 /A, Road No-78Jubilee Hills,
Hyderabad-33. Mobile:9866416632 .

11. Tirumala Rock Sand Manufacturing Unit & Mine,
Rep. by its Owner: BudidhiNandha Reddy
Sy.No. 268, Saheb Nagar KKalan, Hayathnagar
Plot No-464,465, Vanasthalipuram
Telangana-500070.

Mobile :9848573399,
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12. KRC Infra Projecin Mine & Slone Crusher

Sy No 208, Bandaraviryal

H.:-p. by itn Owner Sml, 1K, Swathi,

I, No. 2-3-534/ 1A/ 1, Plot Mo, 27, Sal Mapar Colony
ESI Hydernbad-500038,

13. Padmavathl Metal Industry

Sy.No. 26H, Dandoraviryal

Rep. by its Owner: P.Naveen Kamar
11,N0-3-5-574, Flut No =402 Himayat Nagar,
Hydernbad-500029 Mobile :939 11907063

14. Sai baba Mctal Industry

Sy No. 268, Bandaraviryal

Rep. by its Owner: PyarasaniBalraju

H.No 13-11-316, Tarnaka, Hyderabad-500007
Mobile: 9866099293

15. Sai Vikas Stone crushing Industrics
Sy No. 56,57,58,64, Deshmulchi

Rep. by its Owner: Ch. Surya Narayana
Survey Number 56,57,64

Desmukhi, B.Pochampalle Mandal
Yadadri-Bhuvanagiri Districl
Telangana,S08284

16. Sri Venkata Vhiva Metal Industry

Sy No. 77, 56.64, Deshmukhi

Rep. by its Owner: Guduru Narender Reddy
H.No 1-5-577, Road No-3

New Maruthi Nagar Kothapet, Hyderabad
Telangana, 500060 Mobile:9396751166

17. Super Fine Sand Hyderabad Pvt Ltd (Mines)

Sy No. 80,81,82,84, Desmulkhi Village

Rep. by its Owner: G.Malakondaiah 16-88/1, Flat No-201
Sri Lakshmi Nilayam, Road No-3Sri Krishna Nagar Colony,
Dilsukhnagar, Hydcrabad Telangana, 500060

Mobile: 9100145605,

18. Veltech Constructions (Hot Mix Plant)

Rep. by its Owner: Jayasimha Reddy,

Sy No. 203P, Saddupally Village

Abdullapurmet Mandal

Ranga Reddy District, 501505. Mobile:9959899988.

19. 5.V Constructions (B.Raghuma Reddy Constructions)
Rep. by its Owner: G.Shekar Reddy

Sy No. 202,203,Saddupally Village,

Abdullapurmet Mandal Ranga reddy District

Telangana ,501505.Mobile:9949266499.
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20. Ambicen Infra Company

Rep. by its Owner, 8y No. 206, Saddupally village
Abdullapurmetmandal Ranpgn Reddy District
Telanguna 501508

21, Mayanlk Infra Company

Rep. by its Owner Mail: Not avallable
Saddupally Villapge, Sy No. 207
Abdullapurmet Mandal

Ranga Reddy Distriet-501505

22, P. N, Constructions (Ganesh Constructions)
Rep. by its Owner Sy No. 207, Saddupally village
Abdullapurmetmandal Ranga Reddy District
Telangann, 501505 .

23. S.P.R. Constructions ,Rep. by its Owner
Sy No. 208, Saddupally village Mail: Not available
Abdullapurmetmandal, Ranga.Reddy District
Telangana ,501505 .

24, K.Chandrashekar Hot Mix plant

Rep. by its Owner Sy No. 207, Saddupally village
Abdullapurmetmandal Ranga Reddy District
Telangana, 5015065,

25, Venkatesh Hot Mix Plant ,Rep. by its Owner,
Sy No. 207, Saddupally village
Abdullapurmetmandal. Ranga Reddy District
Telangana ,501505

26. Sri Guduru Narender reddy

Sy No. 73 Deshmukhi

Rep. by its Owner: Guduru Narender Reddy,
H.No 1-5-577, Road No-3

New MaruthiNagar,Kothapet,

Hydecrabad ,Telangdna-500060:
Mobile:9396751166

27. Alluri estates Pvt Ltd

Rep. by its Owner

Deshmulhi village

BhudanPochampalli Mandal YadadriBhuvanagiriDist
Telangana-501512 .

28, PSK Infrastructures and Projects Private Limited
Hot Mix Plant in Sy.No.79 Desmukhi village

Rep. by its Owner/ Incharge :P.Prasad

H.No 8-2-248/1/7/51, Panjngutia Telangana,
Hyderabad 500082 Mobile 17799443232

al
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29, Nagarjuna Hytech Constructions

Hot Mix Plant In Survey Number 78, Desmulhi Village
Rep. by its Owner: Kuanga Reddy

H.No 17-1-391/5/577, Sinpgareni Colony,

Saidabad, Hyderabad,Telangann-500059

Phone No. 040-24076639 ,

30. M/s Rock Crushing India Pvt Ltd.
Rep.by its Owner
Sy No. 268, Chinnaraviryala

Abdullapurmet Mandal, Ranga Reddy District.
PIN:501505,

31. Shona Engineers (Mine)

Rep. by ils Owner

Sy No. 268, Chinnaraviryala

Abdullapurmet Mandal, Ranga Reddy 501505.

32. B.N.R. Stone Crushers (Mine)
Rep.by. Budida Nanda Reddy
Sy.No. 268, ChinnaRavirala,
Sahab Nagar Kalan, Hayat Nagar
Plot No.464,465, Vanastalipuram
Hyderabad, Telangana-500070
Mobile No. 9848573399.

33. Uday Stone Crushing Pvt Ltd
Sy.No.293/1, Banda Ravirala village
Abdullapurmet Mandal, RangareddyDist

Telangana-501505 ... Respondents

COUNTER AFFIDAVIT FILED BY THE 11t:RESPONDENT

I, BudidhiNandha Reddy
years Rep by its_ Proprietor M/S Tirumla Rock Sand Manufacturing
Unit Plot No-464/465, Saheb Nagar Kalan, Hayathnagar,
Vanasthalipuram, Telangana -500070.Do hereby solemnly and sincerely

affirms and make oath and state as follows:

1. I'am the 11" Respondent herein and as such I am well acquainted with

the facts of the case.

2. This respondent denies each and every averment made in the affidavit
filed in support of the application as false and incorrect except those that

are specifically admitted herein in this counter affidavit.

For Tirumala Rock gand Manyfacturing Unit
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- With regard to the averments made in paragraph | of the affidavit is not

related to this respondent and hence there are no remarks.

+ With regard averments made in paragraph 2 of the affidavit is denied as
false. It is submitted that the State Government vide G.O.Rt.No.153,
Dated :01-03-2002 (Annexure-1) constituted Mining Zone Committee for
Rangareddy District with District Collector/Joint Collectar as Chairman;
Representative of Urban Development Authority concerned as Member;
Asst. Director of Survey and Land Records as Member; Environmental
Engineer, Pollution Control Board as Member; Nominee of Director,
Mines Safety Region, Hyderabad as Member; Representative of AP Stone
Crusher Owner's Association as Member and Asst. Director of Mines
&Geology as Member Convener to identify lands for Mining Zone [or
exclusive quarrying of stone and construction material, wherein activity
other than quarrying is prohibited. Once an area s identified as Mining
Zone, no permission for house construction shall be allowed around the
Mining Zone. The Mining Zone Committee shall consider all relevant
aspects such as Safety, Environmental protection etc., for lands

identified as Mining Zone.

. It is submitted that the Mining Zone Committee identified Ac.670.29Gts
of area in Sy.No.268 of Bandaraviryala Village for creation of Mining Zone
following the orders of the Hon’ble Supreme Court in Civil Appeals
No.1907 & 1908 of 2000, dt:12-12-2003 wherein Supreme Court
delivered j'udgement allowing quarrying / crushing operations beyond
1Km from any water body / lake reservoir and S00Mts from human
habitation. The Mining Zone Committee an 31-10-2005 reviewed the
matler and submitted proposals to the Government, through Director of
Mines & Geology for publication of notification in official Gazettee to
declare the areca Ac.670.29Gls in Sy.No.268 of Bandaraviryalaas Mining

-y,
\
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Zone. The Environmental Engineer, State PCB who is also member
of Mining Zone Committee present during mining zone committee
review meeting on 31-10-2005 has given clearance for declaring
Ac.670.29Gts as Mining Zone. The quarry lease holders, whaose quarry
leases are cancelled elsewhere under public interest are to be
rehabilitated in Bandaraviryala Mining Zone. The State Government
after careful consideration of the proposals, vide G.0.Ms.No.89, dated
22-03-2006 (Annexure-2 ) declared over an extent of Ac.670.29Gts
falling in Sy.No.268 of Bandaraviryala Village as Mining Zone with the

following conditions.

1. In the Mining Zone all other activities other than quarrying will be

prohibited.
2. No permission for house construction shall be allowed around the

Mining Zone. Plantation shall be taken up in this area on top priority

and maintained properly.
3. The Mining Zone shall be exclusively for quarrying of road metal and

other material being use in construction activities etc.,

The Government also stipulated following conditions in regard to

blasting and environmental measures and for strict implementation of

maintaining of safe environment.

i. Sprinkling of water for dust control.
Taking steps for forestation in the peripheral zones as green belt

and its proper maintenance.

iii.  Maintaining of the roads.
Preventing indiscriminate quarrying other than the area earmarked

for quarrying purposes within the Mining Zones.

6. With regard to the averments made in paragraph 3 of the affidavit
is denied as false. It is submitted that the State Government vide
G.0.Ms.No.138, dt:07-06-2007, G.O.Ms.No.294, dt:14-11-2007
and G.0.Ms.No.349, d(:15-12-2007 (Annexure-3 to 5) allotted
quarry leases over an extent of Ac.510.45Gts including Ac.100.45

area covering green belt; common area and internal roads in

P

o
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Sy.No.268 of Bandaraviryala Mining Zone in the year 2008 for (15)
years period [rom 2008 lo 2023 (o (41) quarry lease holders /
firms, whose quarry leases were cancelled under public interest as

rehabilitation measures with following conditions.

a) Sprinkling of water for dust control during crushing operations.

b) Taking steps for forestation in the peripheral zones as green belt and
its proper maintenance.

¢) The allot tee shall pay and maintain internal roads for transportation
from quarry to crushing units and in between the quarries / crushers

at their own cost.

7. 1t is submitted that the quarry lease was granted in Sy.No.268 of
Bandaraviryala Mining Zone in the year 2008 for a period of (15)
years from 2008 to 2023. Subsequently, the quarry lease was
transferred in favour of the Respondent (Annexure-6). The
Telangana State Pollution Control Board vide Order No.-
ABP/TSPCB/RO-RR-1/CFE/2018-2467, dt:31-072018 (Annexure-7)
issued Consent for Establishment (CFE) to Respondent [or stone
crusher in Sy.No.246/AA, 247/a, 247/AA & 249/AA of
Bandaraviryala Vg., The Respondent established the stone crusher
in Sy.No.246/AA, 247/a, 247/AA & 249/AA of Bandaraviryala
Vg., and operating the stone crusher with Consent Order
No.210822779675, dt:21-10-2021(Annexure-8) valid upto 31-12-
2030 issued by the Member Secretary, TSPCB.

8. With regard to the averments made in paragraph 4 & 5 of the
affidavit is denied as false. It is submitted that the State
Government vide G.0.Ms.No.89, dated 22-03-2006 declared
Ac.670.29Gts of area in Sy.No.268 of Bandaraviryala as Mining
Zone as per the Supreme Court judgment issued in Civil Appeals

No.1907 & 1908 of 2000, dt: 12-12-2003 with certain conditions

For Tirumala Rock Sau\;l anufacturing Umt
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for protection of Environment, Safety ctc., The MoEF of Central

Government issued EIA notification No.1533, dated 14-09-2006

l.c., after declaration of Bandaraviryala Mining Zone on 22-03-

2006. Therefore, Lhe contlention of Lhe Petitioner that the
Government declared BandaraviryalaMining Zone on 22-03-2006
without conduc.ting cumu'lative environment impact study as per
EIA notification dated 14-09-2006 is not tenable.

9. It is submitted that as per orders issued in G.0.Ms.No.89, dated
22.03.2006 and subsequent G.Os, dt:07-06-2007, 14-11-2007 &
15-12-2007, (41) quarry lease holders/ firms were allotted and
granted quarry leases over an extent of Ac.510.45 including
Ac.100.45 area covering green belt, common area and internal
roads in Sy.No.268 of Bandaraviryala Mining Zone in the year
2008 for (15) years period from 2008 to 2023.

10. It is .submitted that the quarry lease was granted in
Sy.No.268 of Béndaraviryala Mining Zone in the year 2008 for a
period of (15) years from 2008 to 2023. Subsequently, the quarry
lease was transferred in favour of the Respondent (Annexure-9).
The Télanga.na State Pollution Control Board vide Order No.-
ABP/TSPCB/RO-RR-1/CFE/2018-2467, dt:31-07-2018 issued
Consent for Establishment (CFE) to M/s. Tirumala Rock Sand
Manufacturing Unit for stone crusher in Sy.No.246/AA, 247 /A,
247/AA & 249/AA of Bandaraviryala Vg.,, M/s.Tirumala Rock
Sand Manufacturing Unit established the stone crusher in in
Sy.No.246/AA, 247 /A, 247 /AA & 249/AA ol Bandaraviryala Vg,
and operating' the st-one crusher with Consent Order
N0.210822779675, dt:21-10-2021 valid upto31-12-2030 issued by
the Member Secretary, TSPCB.

11. It is submitted that the State Government vide

G.0.Ms.No.89, dt: 22-03-2006 declared Ac.670.29Gts of area in

c——
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7(B)(1):-for systemntic and sclentific development of mineral deposits,
open cast quarry operations shall be undertaken in aceordance with
the Quarry Plan prepared by Recognized Qualificd Person (RQP) duly
scrulinized by the Depuly Director of Mines & Geology.

7(B)(ii):-the quarry lease holders, commenced operations before
commencement of these rules without Quarry Plan, shall submit
a seclf certified Quarry Plan to the Deputy Director of Mines &

Geology for scrutiny.

ELIGIBILITY CRITERIA FOR PREPARATION OF QUARRY PLAN:

Mining Engineers and Geologists having Degree in Mining Engineer

or Post Graduate in Geology registered with Department of Mines &

Geology are eligible for preparation ol quarry plan. The quarry plan

shall be prepared broadly following the model format given in Form

‘W’. (Annexure-10)

13. It is submitted that the Deputy Director of Mines & Geology
concerned shall scrutinize the quarry plan submitted by the lease
holder. The Approved Mining Plan (AMP) issued by the Mines &
Geology Departments is pre-requisite for obtaining EC from
SEIAA. There is no provision in TSMMC Rules, 1966 for issue of
AMP for stone & metal quarries by Mines & Geology Department.
The State Government vide G.0.Ms.No.48, dt:26-07-2017
amended the Rule 7 of TSMMC Rules, 1966 for issue of
Scrutinized Quarry Plan (SQP) only.

14. It is submitted that after amendment of Rule 7 ol TSMMC
Rules, 1966 vide G.0.Ms.No.48, dt:26-07-2017, this Respondent
got prepared the Quarry Plan by RQP for the quarry lease and
submitted the same on 20-12 2017to the Deputy Director of Mines
& Geology, Hyderabad for scrutiny. The Deputy Director of Mines
& Geology, Hyderabad vide Lr.No.4978/QP/RR/2017,dt:27-12-

2017 (Annexure-11) issued Scrutinized Quarry Plan (SQP) for th .
nufacturing Unit

For Tirumala Rock Sand Ma |
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Sy.No.268 of Bandaraviryala as Mining Zone as per the Supreme

Court judgment issued in Civil Appeals No.1907 & 1908 of 2000,

dt:12-12-2003 with certain conditions & for protection  of

Environment, Safely etc.,

12. It is submitled that the MoEF of Central Government
issued EIA notification No.1533, dt:14-09-2006 i.e., after
declaration of Bandaraviryala Mining Zone on 22-03-2006. The
State Government vide G.0.Ms.No.48, dt:26-07-2017 (A-12) issued
amendments to Rule (7) of Telangana State Minor Mineral
Concession Rules, 1966 for adoption of the concept of quarry plan
for existing minor mineral including for stone & metal in order to
comply with the notifications issued by the Ministry of
Environment, Forest and Climate Change, Government of India,
facilitating issuance of Environment Clearance both at the State
Level and the Central Level Environment Impact Assessment
Authority basing on the extent for a single quarry lease or leases
in cluster vide S.0.141 (E), dt:15-01-2016, S.0.190(E),dt:20-01-

2016 and S.0.2269(E),dt:01-07-2016.

The amended Rule 7 of Telangana State Minor Mineral Concession

Rules, 1966 briefly as follows:
7(A) Quarry Plan:-The Quarry plan is a document which prescribes
the methodology for conduct of operations for extraction of minerals

including stone & metal. Every lease holder shall invariably carry

out operations as per the Quarry Plan.

7(B) Quarry Plan is a pre-requisite for quarry operations:- Quarry
Plan is a pre-requisite for systematic and scientiflic development ol
mineral deposits of open cast. The quarry operations shall be
undertaken in accordance with the sell certified Quarry Plan
prepa.red.by Recognized Qualified Person (RQP) duly scrutinized by

the Deputy Director of Mines & Geology concerned.

M
cturing Unit
= [

=_—
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quarry lease to this Respondent. After issue of SQP by the Deputy
Director of Mines & Geology, Hyderabad, this Respondent without
delay engaged EC Consultant and on 08-04-2018 uploaded the
proposals along with SQP in the portal to State Level
Environmental Impact Assessment Authority (SEIAA) for issue of
EC and acknowledgment slips TOR application for proposal
No.SIA/TG/MIN/23852/2018, dt:08-04-2018 (Annexure-12 was
issued to the Respondent. The SEIAA not considered the SQP
submitted by this respondent and sought insisted the approved
mining plan (Annexure-13) It is submitted that this Respondent
approached the Mines & Geology Department for AMP and the
Mines & Geology Department clarified that SQP only is issued
under Rule 7(B)(ii) of TSMMC Rules, 1966 and there is no
provision for issue of AMP in TSMMC Rules, 1966. Subsequently,
the SEIAA after clarification from the Mines & Geology Department
is considering SQP without insisting of AMP. Therefore, the
Respondent Re Submitted the SQP before the SEIAA on 05-04-
2022 for issue of EC and the same is under process at SEIAA. The
acknowledgment slip No.SIA/TG/MIN/23852/2018 (Annexure-
14)

15. In view of the above, this Respondent humbly submit that
the main cause for delay in processing of my proposals for issue of
EC is as the SEIAA not considered the SQP issued by the Mines &
Geology Department and sought insisted for AMP and for which
there is no provision in Telangana State Minor Mineral Concession
Rules, 1966.

16. It is submitted that this Respondent granted quarry lease in
Bandaraviryala Mining Zone and Mining Zone was declared as per
Environmental norms issued in Supreme Court orders dt: 12-12-
2003 in Civil Appeal No.1907 & 1908. Further, the Respondent

implemented all the relevant conditions stipulated in

—_—

—
Tirumala Rock Sand Manufagturing Unit '
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G.0.Ms.No.89, dl:22-03-2006 for siricl implementation [for
maintaining ol sale environment as detailed below;

i. Sprinkling of water [or dusl control.

i, Taking steps for [orestalion in the peripheral zones as
green belt and its proper maintenance.

iii.  Maintaining of the roads.

iv, Preventing indiscriminate quarrying other than the area
earmarked for quarrying purposes within the Mining

Zones.

17. It is submitted that this Respondent is implementing the EC
norms, guidelines for protection and safety of Environment as
detailed in SQP. The Respondent is systematically quarrying the
stone and scientifically developing the quarry as per SQP for
obtaining EC from SEIAA. The quarry lease area is not a forest
land and not in vicinity ol [orest ‘area. The top soil generated
during quarrying is used for development of green belt in quarry
lease granted to them besides Ac.100.0 areé. covering green belt,
common area and internal roads in Mining Zone. The waste
material produced during quarrying is utilized for development of
internal roads in the Mining Zone as a part of Waste Management
Plan. The ground water table occurs at a depth of 100Mts below
ground level and the quarry workings are confined to 10 to 15mts

which is above to the water table area. Hence, there is no impact

of quarrying on ground water regime in the area.

This respondent regularly sprinkling water on all Haul roads of

quarry and during quarry operations for suppression of dust and

control of air pollution. The connected photos (A-18) showing

sprinkling of water on haul roads, quarry working faces etc., are

herewith enclosed as evidence.

This Respondent also developed green belt area in quarry lease

granted to us besides Ac.100.0area covering green belt, common

area and internal roads in Mining Zone.

——

Far Tirumala Rock Sand Manufacturing Unit
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The existing air quality are within the prescribed limits as the firm is
taking all relevant measures by sprinkling of water on Haul roads of
quarry and quarrying operations and development of green belt as per

cnvironmenlal norms.

18, With regard to the averments made in paragraph No. 6(1)(i)
of the affidavit is denied as false. It is submitted that the
Telangana  Statc Pollution Control Board vide Order No.-
ABP/TSPCB/RO-RR-I/CFE/2018-2467, d:31-07-2018 issued
Consent for Establishment (CFE) to Respondent for stone crusher
in Sy.No.246/AA, 247/a, 247/AA & 249/AA of Bandaraviryala
Vg.,, The Respondent established the stone crusher in
Sy.No.246/AA, 247/a, 247/AA & of Bandaraviryala Vg., and
operating the stone crusher with  Consent  Order

No.210822779675, dt:21-10-2021 valid upto 31-12-2030 issued

by the Member Secretary, TSPCB. The Environmental Engineer,

TSPCB vide Order No./Gen/PCB/RO.I-RRD/2021 1769, dt:07-01-

2021(Annexure-15 ) issued certain directions to the Respondent

industry for compliance.. The Respondent vide letter dt:01-02-

2021 (Anmexure-16) submitted to the TSPCB. Meanwhile, the Joint

Chief Environmental Engineer, TSPCB vide Order No.15-RR-

1/TSPCB/ZO-HYD/TF/2021-1214, dt:20-12-2021 (Annexure-17)

issued certain directions to M/s. Tirumala Rock Sand

Manufacturing Unit for compliance. M/s. Thirumala Rock Sand
Manufacturing Unit complied with all the directions issued in the

notice dt:20-12-2021 and vide letter dt:04-01-2022 (Annexure-18)

submitted compliance report to the TSPCB. Therefore, the
contentions of the Petitioner that the respondent operating the
erusher in violation of EC norms is not valid. The Inspector of

Factories vide License No.103308, dt: 10-12-2019 (Annexure-19)

issued license to the factory to this Respondent.

——ry

For Tirumala Rock Sand Manufa{uring—l_lhfl‘ '
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19. With regard to the nverments macde in paragraphs 7 to 11

4 of the affidavit is denied as [alge. It is submitted that thiy

' Respondent crusher s located more thanlZkms away from

habitations and operating the stonc crusher with valid CFO

obtained from State PCB. It is submitted that this Respondent

under taken extensive plantation of trees in and around the stone

crushing unit, in green belt arca in quarry leases held by him and

also Ac.100.0 green belt, common arca and internal roads of

Bandaraviryala Mining Zone to control the air pollution.. Since,

the quarrying operations are confined to massive sheet rock, there
is no seepage filtration of running / surlace water to the ground
water. Further, the quarrying operalions arc well above to the

ground water table. The water collected in the quarry pits during

rainy season is utilized for sprinkling on the Haul roads ol quarry

and stone crusher and for watering of plants.
20. It is submitted that the above application is came up before the

Hon’ble National Green Tribunal (SZ) Chennai on 18-01-2022 on the day

the Hon'ble Tribunal constitute the joint commitice Para 10 read as

follows,

10. In order to ascertain the genuineness of the allegations made
in the application, we feel it appropriate to appoint a Joint
Committee comprising of (i) a Senior Officer from the Ministry of
Environment, Forests & Climate Change (MoEF&:CC), Integrated
Regional Ofﬁcc, Hyderabad, (il)a Senior Officer from the State Level
Impact Assessment Authority (SEIAA) - Telangana, (lli)a Senior
Officer from the Directorate of Mines and Geology, Telangana as
deputed by its Director, (iv)ja Senior Officer Jrom the Telangana
State Pollution Control Board as deputed by its Chairman/Member
Secretary and(uv) District Collectors of Ranga Reddy District and
Yadadri - Bhuvanagllrt Distric‘t to inspect the area in question and

submit a factual as well as action taken report, If there is any

——

for Tirumala Rock Sand Menuf@
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violation found. Afller inspeclion the joint committee have filed the

report before this Hon'ble  tribunal on 22-04-2022 read as Para 6 as

follows;-

6. Observations of the Joint Committee (As per TOR):

i. The Number of such units operating in those areas:
It is humbly submitted that the total number of units in the mining zone are

as given below:

a. Number of Stone crushing Units: 14 (Rangareddydistrict) + 3

(YadadriBhuvanagirn district)
b. Number of Hot mix plants: 9 (Ranga reddy district) +2
(YadadriBhuvanagiri district)

¢c. Number ofQuarries-24 (Rangareddydistrict)+7 (YadadriBhuvanagiri

district)

ii. Whether all the units are having necessary permissions and

clearances as per the environmental laws:

It is submitted that mining zone area is existed prior to the EIA
notification 2006. Total nuinber of quarries existed are 31. All of them have
obtained quarry leases from Mines and Geology Department. Telangana.
Out of 31 quarry leases, three (03) lease holders have obtained
environmental clearance (Annexure-A). Three (3) quarry lease holders have
not applied for EC and the remaining 25lease holders have applied for
environmental clearance under violation calegory as per the MoEF&CC
S.0. 804, dated 14.03.2017. However, 13 applications were returned to
the proponents due to short comings. 12 No. of Quarries submitted
additional information in the first week of Apnl 2022 and it will be

reviewed by the SEAC & SEIAA.

For Tirumala Rock Sand Manuf turing Unit
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All the operating 16 stone crushers in the area having valid consents from

TSPCB and one stone crusher was issued with closure orders (List

enclosed-Annexure B),

The total number of Hot Mix Plants existed in those area is 11. Qut of

which one unit is not obtained CFO and remaining 10 units have obtained

CFO. However, TSPCB has issued closure orders lo 9 units Sfor not

complying with the CFO conditions (Annexure C). |
il If they are having such permissions, whether there is any violation

of the conditions imposed/ committed by the party respondents:

. Show cause notices issued by TSPCB to the 29 Quarries for not having

valid CFO (Annexure-DJ.

e TSPCB has issued closure orders to one stone crushing unit (Annexure
B).

TSPCB has issued closure orders to 9 hot mix units for not complying

with the CFO conditions (Annexure C).

iv. Whether the pollution control mechanisms provided by them are

sufficient to mitigate the situation of pollution being caused on

account of their operations:

The main allegations of applicant are dust deposition, loss of agricultural
income and health issues due to crushing units and transportation. All the
stone crusher units have provided green bell, wind breaking walls, dust

punkers, water sprinklers. However, the following may be provided to

For Tirumala Rock Sand Manut turing Unit
!\D{ ér_ B

Authorised Signatory
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« Three tier green belt around the units and along the approach road neeels

to be improved.

+ The height of Wind breaking walls needs to be increased around stone

aggregates/ sand storage bunkers.

« Dust bunkers provided at the unloading points needs lo be covered with

GI/ MS sheels.

V. Whether any cumulative impact assessment has been done by

the authorities before permitting such large scale establishment of

units in those aredas:

Environmental Impact assessments have not been carried out for the

as it was declared vide G.O.Ms.No.89,dated 22,03.2006

Mining zone
i.e.prior to the EIA Notification, 2006.

The committee is of view that, Environmental Impact Assessment may be

out through CSIR-NEERI/ any recognized institute o assess the

carried

curnulative impact of the project for appropriate recommendations for

remedial measures.

vi. Whether the ambient air quality in that area is in conformity

with the standard provided:

TSPCB has carried oul Ambient Air quality monitoring in the area on

10.03.2022 to assess the Ambient Air quality. As per the report, the

monitored are parameters within prescribed limits (Annexure-E)

vii. If the pollution control mechanism provided by the unit is not

t the situation, what is ‘the nature of the

For Tirumala Rock Sand Manui\g:y'
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mitigating measures to be taken by them to avold alr, water as

well as sound pollution:

a) Cement Concrete/ Bitumen top yoed needs to e constructed from stone

crushing units to main road.

b) Three tier plantation along the transportation road needs o be provided

c) Wind breaking walls/ Green net needs 1o he provided cither side of

thepetitionerAshramam 1o reduce the dust emission due 1o transportalion.

d) Engaging of separate vehicle for regular water sprinkling along the
transportation road.

e) All the transportation vehicles needs lo be provided Tarpaulin cover
during transportation.

f) The units shall have a Separale Environmental cell 10 monilor Lhe

environmental protection measures and status of compliance. g) Adequate

Sfunding shall be earmarked 10 implement the environmental protection

measures.

h) The units shall implement the required Pollution Control measures

stipulated in the consent orders/ Directions issued bg the Board.

piii. Whether any damage has been caused to the nearby

agricultural area on account of the operation of these units due to

pollutian caused and if 50, what is the assessed quantum of

compensation for damage caused to the environment:

The Joint Committee visited the agricultural fields of the applicant and

other agricultural fields in the surrounding area. Dust deposition is found
over the applicant's land and on the existing plantation. There is no

agricultural activily observed during site visit. It was informed that

~

For Tirumala Rock Sand Manufacturing'Unit-

Authorised Signatory

Scanned with CamScanner




22
/
// Agriculture activity was abandoned aboul 02 years ago. Agricultural report
/ is enclosed (Annexure-F). There are other paddy fields around the mining
/ , sone area which are found to be good. There (s no impuact observed on the

other fields.

Further, the Committee is view of that the petitioner may be directed to

cultivate other crops recommended in the agricultural report and in

consultation with agricultural officer of the area for betler yield.

ix. Whether any excess mining has been done by the gquarry

operators encroaching into the neighbouring areas and the areas
other than the permitted area as per the mining lease and
permissions (if any) granted and if so, what is the quantum of

compensation that has to be realized from such persons who are

violating the norms:

The Joint Committee have visited all the quarry leases represented in

O.A.No.9 by the applicant. The Surveyor of Mines Departmenl was also
present and verified the boundaries of the quarry leases and found that

the lease holders are working within the granted area as per the executed

sketch and no illegal quarrying is noticed.
X. The Joint committee is also directed to ascertain the compensation
payable for the violations committed by them, apart from assessing cost of

restoration of damage caused to the environment and if there is any

violation found, what is the nalure of action taken by the regulators

against such violalors:

The quarry lease holders have submitted application for environmental

clearance to SEIAA, Telangana, Credible action may be initiated as per

-~

For Tirumala Rock sand Manufgeturing Unit
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Ministry OM, 22-21/2020-IA11 dated O7,07,20210 el (.M. 2221720120
IA (12 138919) deded 28.01,2022 (Annexie-G)
21. I is submilted that the TSPCH have filed the report before
this Hon'ble I'ribunal 30-4-2022 page No, 1112 read a4 Jollows,

R11  M/s. Tirumala__Rock _Sand__Manufacturlng__ Unit,

Sy.No.246/AA. 24T/A_247/AAG249/AA, Bandaraviryala {V].

Abdullapurmet (M), Ranpareddy District,

a) The crusher has obtained CFO vide order dated 21.10.2021
which is valid upto 31,12.3030.

b) The Board Issued closure orders to the crusher on 11,12.2019.

Subsequently, the Board issued Revocation of closure orders vide

order dated 29.01,2020. The Board hay issycd directions to the
r dated

industry for non-compliance of Board conditions vide orde

26.03.2021.
¢) Compliance of Directions vide Order No. RR-I-SC/TSPCB/U-

V/TF/2021-13 Date: 26.03.2021 & 20.12.2021

S. No Directions Compliance

1 The industry shall provide cladding to the | The Crusher has provided
vibrating scrcen so as to arrest the dust | cladding (o the vibrating
emiysions sereen.,

2 The industry shall cover the screen ,with [ The crusher has covered
M.S.Sheels so as to arrest the dust | the screen with
cmissions. M.S.Sheets.

3 The industry shall provide an elevated closed | The erusher hag provided
punker for collection of dust and the dust | closed dust bunker to
conveyor has to be fully covered with | store the stone dust.
M.S.Sheets. Loading of dust shall be done
directly into the truclks which should be
brought below the bunkcr/l;inu.

4 The industry shall regularly —carryout The crusher 1s carrying
sprinlding of water at raw materials loading | out  water sprinkling at
and at transfer points Lo conlrol dust | raw material loading and
crnissions wransler points

For Tirumala Rock Sand Manuf cturing Unit
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The industry shall construct wind breaking
walls to prevent dust spreading to  the

surrounding areas,

The industry has provided
wind breaking ~ walls
around the crusher to
prevent dust spreading to
the surrounding arcas in 3
directions  except  cast
direction,

The crusher has laid metal

The industry shall contrast metal roads

within the premises.

The industry shall carryout regular cleaning
and wetting of the ground within the

premises.

I — e AT e
dustry shall develop greenbelt such

’_—____4 -
The 1In

10

11

that it shall not be less than 33% of total

area, preferably along the all sides of

industry site, with width of not less than 5

mtrs greenbelt.

culate matter measured

The suspended parti

between 3Jmtrs and 10 mtrs from any
process equipment of a stone crushing unit

shall not exceed 600 micrograms/m3.

|
try shall take all precautionary and

[ndus

safety measures during process operations.

roads within the premises.

I
Duning the inspection the

crusher was wetting the

within the

ground
premises
The industry has
developed greenbelt all

around the boundary.

The Board will carty

outemission monitoring.
Based on the monitoring
report, the crusher will be

reviewed in the ensuing

Task Force meeting.

The representative of the
crusher has informed that

they are taking all safety

measures.

Not submitted.

The industry shall submit Bank Guarantee

of Rs.1.0 Lakh.

22.

It is s
the directions issu
of any acts causing or contri

has all the necessary consent and

For Tirumala

ubmitted that this respondent is complying with all
ed by the PSPCB. This respondent is not guilty
bution to pollution. This respondent

permissions to operate the unit.

Rock Sand Manufac| uring' Unit
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It is submitted that the nbove OA has been filed with false and

incorrect facts as against this respondent. There is no couse of

action against this respondent.

It is submitled that this respondent craves leave of this

23.

Hon'ble Tribunal (o raisc additional counter in the coursc of

proceedings, if requirec.

In the above circumstances, it is humbly prayed that this

'ble Tribunal may be pleased to EXEMPT to this respondent in

Hon
ther or other orders as this

O.A. No. 9 of 2022 and pass such fur

may deem fit and proper in the facts and

Hon'ble ~ Tribunal

circumstances of the case and thus render justice.
Solemnly affirmed at Hyderabad
BEFORE ME
on this the 13th day of May , 2022
Advocate

and signed his name in my presence.

VERIFICATION

I, Budidhi Nandha Reddy, the 11th respondent herein, do hereby verify

n the afore mentioned paragraphs based on records

that what aré all stated i

mation are true to the best of my knowledge and belief.

and infor.

2022 at Hyderabad. L
nd Manufacturing Unit

Authorised Signatory_
DEPONENT

Verified on the 13t day of May
For Tirumala Rock Sa

e et e

Scanned with CamScanner



<
- ~
’;y,.{v LY 3 b3
i
R Tz i ‘
¢ £ |
Y &l\kk!

¥
" l«‘»‘\
NMENT OF ANDIIRA PRAD ES:tt o ol B
ABSTRACT 3
A\ o
AN
" . Q_«\ ~
Migsen aned Quanrpres - Duclaration sf Mining Zones in e outskists o5 |
CommileE oG

t s pravent potiition « ¢

to prevent problens o the inhebi
io rdenliy e Mintng Zoses - Ordurs - faued, :

..... ERSeRAE SRS .................‘......‘\

e

Duisd; 01-03- L»()Z :

CGLORING.§53

Read:—mmT

From tie Dircefor of Mines and Cleslogy,
8- 12-2001,

i

Rapid acbamzation hag resulted iu the -w;nu‘i:ion of‘ aidential colonics
I

Close to e ures m in which quanry leases have been granted, Tlus ,m lod to Gequsnt

representations frone Residents Associotions .ﬁ,a cancellation of lie leaser wid

profabilion of quanying eperations. O flie ofher hand, the Assccfion of Crusher

y huve egtuliishied
fat at the e of tud i::;,
Jeo

swiers and quurty lease uuh!u:'x’ live beon vepresenting
e slone crmhers Toig age incuning huge expouditure and
teases wnd ealnblishiment of crushers, here wers 3o
Jm‘ummm! el i tho racont paxd pornissis

al'housen v hose e renuiting i conllic

el people.

s mntter corefbilly ond ufler due ::x:xai;i'f‘"u'i011 of all
anvirosnontal profoction s well ns tho nsed to

al tor tie construction industry und rcu_’imion of

?, ”JI\'M“ (A8 3
solavanl agpects m:r.:l HIGH
cusure uvm.;;bi;’;’ly of
Goveutent have decided o cronle ?v.i
-?\:u:!e'u { !'c-> m' ares

Govenmgent revepe,

activity other than
\{ Hig zi()hi"
Miurm Zone.

lunds to be included n e Mi nn.g Zong
o tollowing Commnitives for Disiricls of Rar g‘

vor, whore ihe problem iy very severe

i In arder o
Covarnment fnreby constililes
Redidy, Medal, Nai

e

#¥X
{\
S i~ it}
g 8L ML 1) Divtricr Cotlecdor 7 Jaint Colleclor, Chasnnon
1 - X
e 2N Represenindive of Member
(AP
N \s‘\‘{(‘ m«)vul:‘\ Lcixun;m?
) Al y
sy M i Y I g g ji,
AR R 3] CSwevey & fand Revords --- Membor
\ !
\
4)
. ¥ Membor

INDUSTRIES AND COMMERCE (MINES. f DEPARTMENT N

24



e Diveelor of

b 18 R AR
.,//
£51° Y

25

§ Nuotines of Divector, Mines Snfely Member
Reglun 11, Hyderubad,
\( 4 T - ' %
G} Representutive ol AP Stone Crugher Mewber
Owne’s Asgocintion
) L4
7 Asgtstuet Dueclor ol Minee & Ceojogy Meinber

Cou

4. The above Cammitiee s culrested with e rorpongibility of
funds fo be mchuded G e Mining Zones within the vegpective  d

Voot

identifying
isleicly for

exclusive quutying of rowd metal, The Collecior 7 Joint Collecior i3 requesiad.lo
holdd the Committes meetings mid forward a report to the Govermment witlii: fhree

monilix poritively,

{ BY DRDER AND INCTRE NAMIL OF GOVERNOR OF ANDHRA PRADESH )

MINNIE MATIIEW
PIINCIPAL SECHETARY 1O QOVE!

To

The Districl Collecior,
Nafgondi!

The Canginsinuer, Survey, St

¢ Chitloer,

Land Rocords,

/iTe Secrelary, AL Poljution Conivel Bo
The Hyderubud b Developnent Aulhorily, Hy
- Tirupatid i Dovelopuent Autloriy,

Y

npd Cleplagy, Hydernld,

e Divector, Minow Saiety,
/o Directorale General of Miney Sulely,
Southesi Zone, 16-11-8L /D221,
Salivaliann Nagor, Matukpel Post Office, Hyderabad <3¢,

The Depuly Divsctor ol Mines wmul Geolugy,
Hyderubud/Nizaabud/Cuddapal,

The Assislunl Dicector of Miney and Geolugy,
Retga Reddy/Medal/Nulgoudn/Chilicor.

‘Ihe Asaigtant Diroctor, Survey & Land Rocords,
Nulgondi/ilangn Reddy/Meduk & Chitteor Distriet,

Tho Buvirownentn! Cugiiver, AP Pollution Cortien! Bomd,
Nalpedu/Jtangn Reddy/Medald/Chittoor Digtriel.

The Prostdent, AP Stone Crighees COwners Aseorn,

33-25-34712, Wasa Buildery, DrBJtnme Ruo Hospitd! Ko

aynwathe - S20002

Surymnwepel, §
Uppy to - s ,
The Revenne Daprufincnt,
The MA & UD Deparisnent

Sifse

WNMENT




26

GOVERNMENT OF ANDHRA PRADES!H
ABSTRACT

Mines and Quarries - Creation of 'Mining Zone' with the Quarrying areas
around the twin cities - Areas falling in Sy.Nc.268 of Bandaraviryala
Hayatnagar Mandal, Renga Reddy District over an extent of Acs.670.25 Gts. deciar
as “Mining Zone" - Orders - Issued. >

al

INDUSTRIES AND COMMERCE (§1.11) DEPARTHENT

G.0.Ms.No.83. Dated: 22-3-2006
Read the follovice

1. G.O.RL.N0.153, Ing. & Com. {Pi.ll) Dept., dt.1-3-2002.
2. DMG proposal in ADMG, Rangs Reddy Dist file No J432/M 2002

tesin  cilies  of tiyderabago afh

i. The quarrying activity @ and  around
Due to rapid urbamzet

Secunderabad is in vogue for the last few decades.
expansion of residential colonies nearby the quarry lgased areas and
representation by the resident associations, the Government (2
consideration of certaln aspects such as safety, environmental protection o
ensure availabillty of material for the construction industry feit the need for creet
exclusive quarrying areas in the outskirts of the Lwin cilies and dedianng
“Mining Zones".

2 In order to identify the areas to be included in the rnining 20ne, Govearrm:
vide G.Q.RL.N0:453, Industries and Commerce (M.I{} Department dated 01-03-
issued orders constituting a committee in the Districts of Ranga Reddy,
Nalgonda and Chittoor. The committees comprises of the respective
Collector / Joint Collector as Chalrman, represemtatives from Urban Develop
Authority, Assistant Director Survey and Land Recorgs, Environmentad: Z.g. cx
Andhra Pradesh Pollution Control Board, nominee of Mines Safety, representative
Andhra Pradesh Stone Crusher Owners Associalion as members and 2551502

@irector of Mines and Geology Member-Convener.

 S4¢

3: The Convener of the Mining Zone Committee, Ranga Reddy District {Assisie
Director of Mines and Geology, Hyderabad) has reported that after studying veix
aspects, felt that there Is urgent naed for creation of Mining Zone by relocation of
axisting quarry leases in the sub-urban blandais of Ranga Reddy Districy whicn
falling near to the habitation. The Mining Zone Committee of R.R. Districl &
identified the area falling in Sy.No.268 of Bandaraviryela village, Hayatnzger :
suitable for creation of Mining Zone taking into consideration the ‘base map
salient features of the said area.

4. A detalled survey was conducted in respect of the proposed Mining Zone fri
21-07-2003 to 29-07-2003 and marked the outer boundary of Sy.No.26¢
Bandaraviryala on.the Viilage map duly showing the assignments. The survey &
demarcated the arga on the ground around the survey number by taking refere:
numbers. The total area after demarcation worked out to AC.670.29 Gts. T+
were assignments in the area covering about acres 135.00. There are certain {57
lands in Sy.No.248, 250, 251 and 252 found to be surrcunded on ali sides by :
No0.268 of Bandaraviryala Village. 1In the meanwhiie M/s Sgnathana Yoga Pra
Samithi represented by its founder Sri P. Ram Reddy filed a representation
the Hon'ble Minister for Mines and Geology on 12-08-2004 stating that Sy
251 & 253 of Bandaraviryala Village are their patta lands and reguest

~ Government elther to abandon the proposal of Mining Zone in Sy.No.Z6F

Bandaraviryala Village or to provide alternate suitable area o the Samithi i ue
their patta lands. The Samithi also requested compensation for the structures rive
Samithi located In Taramathipet Village for ashram buildings. The mater s
discussed by Mining Zone Committee on 8-9-2004 in detall ang the Comnizies
decided to agauire the patl iands of the M/s. Sanatlhana Yoga Prachare Samil
the purpose of establishing stone crushing Mini

Zong anyg

units within the t
District Collector, Range Reddy to provide alternale eguivalent fands else o
Teriae wdth the Samithi and facilitate. 31




S. In addition to the identification of the area for Mining Zone In Sy.No.263 of
Bandaraviryala ‘illage, a study was aisc taken-up to explore the feasibility, aspei’,.
in formation of ‘Centralized Quarrles’ system at Gajularamaram (Quthbullapur
Mandal), Kokapet (Rajendranagar Mandal) and Kothwalguda (Shamshabad Mandal)
duly dispensing with individua! quarry leasés in and around twin cities of Hyderabdd
and Secunderabad by shifting and relocating in the proposed Mining Zones in a
phased manner. The Committeé also recommended for cancellation of certain quarry
leasos falling near to the habiltation. The concept of ‘Centralized Quarry’ system
was suggested for effective exploitation of the mineral deposits in the systematic and
scientific manner by employing latest technigues of blasting and poliution control
methods In these areas. The plotting of quarries with reference to nearest
habltation/water body/lake was undertaken for the areas proposed for Centralized
Quarrles duly keeping In view the Hon'ble supreme Court of india judgment
dated.12.12,2003 In a batch of Civil Appeals N0s.1907 and 1908 of 2000 filed by
Quarry-owners of Rangs Reddy District, wherein’ the Supreme Court of india
delivered judgment allowing quarrying/crushing operations beyond 1 KM from any
water body / lake reservoir and 500 Mts. from human habltation subject to ciearance
from Poliution Control Board., Further details are being worked out for the areas
proposed for declaration as *Centralized Quarry’ systam duly keeping the upcoming
projects of Government In the areas, and alse human habitstions and other

institutions.

-

6. The Mining Zone Committee of Ranga Reddy District on 23-09-2003 taken
certain declsions including creation of Mining Zone at Sy.No.268 of Bandaraviryala
village, Hayatnagar Mandai, Ranga Reddy District over an extent of Ac,670.29 Gts.,,
subject to cancellation of asslgnments by the Revenue Department.

v Finally, the Mining Zone Committee on 31-10-2005 reviewed the matter and
took the declsion to declare a2 Mining Zone in Sy.No.268 of Bandaraviryala Village,
Hayatnagar Mandal, Ranga Reddy District as all the assignments have been cancelled
by the Revenue Department and the area is suitable to meet all the requisite norms

of the Member-Departments.

8. The Convenor of the Committee, submitted proposal to the Government
througn the Director of Mines and Geology with a3 request for, publication of
notification In officlal gazette for declaring the area falling in Sy.No.208 of

Bandaraviryala Village, Hayatnagar Mandal, Ranga Reddy District over an extent of
Ac.670.29 Gts., as “"Mining Zone' with the foilowlng conditions as iaid down in
G.0.RLNe. 153, Industries and Commerce (4.{1) department, dated 01-03-2002.

1. in the Mining Zone all other activities other than quarrying will be
prohibited,
2. No permission for house construction shall be allowed around the
Mining Zone,
2 The Mining Zone shall be exciusively for quarrying of road metal,
Q. The Director of Mines and Geology, while forwarding the proposal of Mining

Zone Commitlee, Ranga Reddy District to Government, has stated that the area of
acres 670.29 Guntas {271.33 Ha) in Survey No.268 of Bandaraviryala Village,
Hayatnagar Mandal, Ranga Reddy District may be considered for allotment to Andhra
Pradesh Minera! Development Corporation Limited by declaring this as 2 mining zone
in terms of orders already issued by the Government In G.0.Rt.No.153, Industries
and Commerce {M.1{} Department, dated 01.03,2003 with the conditions mentioned
by the Mining Zone Committee as at para-8 above the following existing leases,
which are falling within the Mining Zone, be cancelled under ‘public mterest’, after
following due procedure as their existence will hamper to the scheme of present

proposal.
[ SiNe Name of the Lease Location of Extent Lease Period
o Holder Area

1 Mjs. Venkata Raghava ! Sy.No.268 of | 10 hectades: | 07-09-2001 to

Bullding Matertals Reptd. | Bandaraviryala. 06-09-2011

i By St V. Ayyapps Reddy
) Sri 5.M. Subhani Sy.Mo.268  of | 2 hectares 17-06-2004 to
| Bandaraviryala. 16-06-2014
i3 Sri R, Jagdish Kumar Sy.N0.268 . of | 2 hectares 17-06-2004 to
} Bandaraviryals. 16-06-2014
T4 "7 ISri 5.A. Rehman Sy.No.268  of | 2 hactares | 17-06-2004 to
§ Bandaraviryaia. oo 16-06-2014

!
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10.”" While allocating blocks in the mining zone the principle of date of grant of
Quarry Lease will be taken into consideration for all the iease holders, who are 10 be
rehabilitated under present scheme due to closure of their quarries eisewhere wiich
are falling within objectionable zone shall be taken inte consideraton .nciuding tne
above (4) quarry leases and by following a preferentiai treatment ail such
leaseholders who are to be rehabilitated basing on the date of grant of lease te.,
first grantee will have first preference in allocation of the blocks.

11, The Director of Mines and Geology has further reported that the lease hoiders
affected due to cancellation can be re-allotted area as per necessily and that the
Government may specify that the areas must be allocated on the following criteria

;o The existing Stone Crushers shall be given first priorily in.
aliscatioro the extent of matériar” reoulred“to them for _the
SUSteNgnce of tHe §tora” crusher industry "within the radius of |
S50UESC K distance or as may be decided 1n case 1o case by !
thie Director of Mines & Geology.

the same may be considered for quarrying activity with a
condition that they should also go for vaiue addition within 2
period cf five years.

- 2. The rock-sand units wili get second priority for alioce of ares
@ not less than 10 Ha, Per Unit, i
3 If some more areas are available, it may be considered to those !
who establish the fresh Crushing Units. i
4, After meeting the above demands, if the areas are still available I

12. The Director of Mlnes and Geology has also stated that as far as in the non
mineral bearing area of the zone, plots for allocation to stone crushers / rock-sand
units wili also be identified and the same will be allocated by charging nominal price
“as may be fixed by the Committee constituted by the Government.

13, Government after careful consideration of the above proposal of the Directer
of Mines and Geology hereby accept the recommendation / proposal of the Mining
Zone Committee / Director of Mines and Geology and declare the area falling in
Sy.No.268 of Bandaraviryala Village, Hayatnagar Mandal, Ranga Reddy District cver
an extent of Acs, 670.29 Gts. (271.33 Hectares) as Mining Zone with the following
conditions as lald down in G.O.RtL.N0.153, Industries and Commerce (M.]J!}

Department, dated 1-3-2003.

i In the Mining Zcne all other activities other than guarrying will
be prohiblted.
2 No permission for house constructicn shali be alicwed around the

Mining Zone, Plantation shall be taken up in this area on top
priority and malntained properly,

3. The Mining Zone shall be exclusively for quarrying of road metal,
and other material being used In construction actlvities etc.
4. 10% of the total area is to be reserved for Vaddera Socisties in

the Interest of their weifare.

14. The area declared now as Minlng 2one is aliocated to Andhra Pradesh Mineral
Development Corporation Limited by excluding the following existing gquarry leases
which are falling within this area until they 876 Cancelet after tas Tocess of Law.

Si. No Name of the Lease Locatlon of Extent Lease Period
Helder Area i
1 M/s, Venkata Raghava | Sy.N0.268 of { 10 hectares | 07-09-2001 to !
Building Materials Reptd. | Bandaraviryala. 06-09-2011 :
By Sel V. AyyappaReddy -~ - b - = iy
2 Sri S,M, Subhani Sy.No.268  of 2 hectares 17-06-2004 to |
Bandaraviryala. 16-06-2014
3 Sri R, Jagdish Kumar Sy.No.268  of | 2 hectares 17-06-2005 ¢ i
| Bandaravirvala. 16-06-2014 |
14 Sri S.A, Rehman Sy.No.268  of | 2 hectares 17-06-2004 to !

Bandaraviryala. | 16-06-20:4
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’},
15, The lease holders affected due to cancellation shall be re-alidtted area as may
be necessary In consultation with them and that the allocation of such areas must be
on the following criterla, and any issue arlsing thereon In allocation, the decision of
Governrnent shall be final.

S The existing Stone Crushers shall be given first priority in allocation
to the extent of material required to them for the sudtenance of the
stone crusher Industry within the radlus of about 50 Km distance or
as may- be declded In case to case by the Director of Mines &
Geology, after prior approval of Government,

2 The rock-5and units will get second prlority after the existing stone
crushers for allocatlon of area @ not less than 15 Ha, Per Unit.-

3% If some more areas are avallable, It may be consifered to those
who establish the fresh Crushing Units.

4. After meeting the above demands, if the areas are still available the

same-may be considered for quarrying activity with a condition that
they should also go for value addition within a period of five years,

5% In this non-mineral bearing area of the zone, plots for allocation of
stone crushers / rock-sand units wlil also be identifled and the same
will be allocated by charging nominal price as may fixed by the
Committee constituted by the Government,

16, The Andhra Pradesh Mineral Development Corporation Limfited shall tuke the
responsibliity of appointing the quslified Mining £ngineers on consuitancy basis to
supervise the works for systemlc and sclentific operations by providing qualified
Blasters and also by taking the responsibility of undertaking biadting operations as
per statute, so that it does not cause any hindrance to the focal public by way of
enormous sound pollution or dust emission.

T In order to méet the cost of implementation process, the Andhra Pradesh
Mineral Development Corporation Llmited shall send proposals for meeting the
expenditure for providing the above services in consultstion withh the stdke holders.
The Andhra Pradesh tiineral Development Corporation Limited shall also sub lease
appropriate blocks te the aliottees and reguiate ali Schivitics Tola iNg to the B3
“and environmental measures and strict implementation of 7

gnvironment, Further the Andhra Pradesh Mineral Uevelopment Corporation

Limited will also take care of the following.

i. Sprinkling of water for dust control.

Taking steps for Afforestation in the periphers! zones #s green belt and its
proper mainterzance.

i, Maintaining of the roads.

Providing potable drinking veater to the iabour and first aig.

Maintaining creches as per the statutory provisions of the Mines Safety

i,

SV,

Rules.
vi, Constructing explosive magazines with proper security provisicn.
Preventing indiscriminate quarrylng other than the area earmarked for

quarrying purposes within the Mining Zones.

vii.

i8. In case the sub leasehoiders are not operating the areas and keeping idle for
more than 2 years without obtaining any prior permissicn fromt the Andhra Pradesh
tMineral Development Corporation Limited, the Andhra Pradesh Minera!l Development
Corporation Limited may cancel the aliotment and take possession of the area and
allot to any eligible unlt. The sub lease holder shall pay alf levies payable to
Government through Andhra Pradesh Mineral Development Corpor§tion Limited

including dead rent etc.,

19 The Dlstrict Collector shall take all steps for smooth functioning of the Mining

one.

™~
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GF ARDEFRA PRADES

(B ORODER ANIDG IN YHE NAME OF THE Gu

FPANANDAM
TO GOVERNPMEN?

TIARY

1o
The Dhrector of Mines and Geology, Hyderabad.
The Dustrict Collector, Ranga Reddy District,
The Vice Chairman and Managing Direcior,
Andhra Pradesi Mineral Developiment Corperatiun Linnted
The Comnussioner, Prunting, Publication and Stationary Department. Fiyderabad.
(He 1s requesied to publish the apeve orders in the next extra-ordinary issue
of Garzette and send 100 copies to this deparument)
Cony to:
The Revenue Department, Secretanat buidings
The Municipal Administration and Urban Development Departinent, Secretanal
Buildings.
The Home (Printing) Deparument.
The Andhra Pradesh Polivtion Contro! Board, Hiyderabad.
The Assistant Director of Mines and Geo ogy, Hyderabad.
The Mines Safety Departmen? Governiment of India, Hyderabad zoneg
The Survey and Land Records, Hyderabzaa
_Bi Padmanabha Rao, President,
A.P. Stone Crusher Gwner’'s Assaciation,
36, Road No.1}, Film Nagar, jubilee Hills,
Hyderabad - 500 033.
St K Anjaneyulu, General Secretary,
A P State Stone Crusher Owne § assecialion
1-1-380/4/20,
Gandbipagar, Hydersbad.
Yot @

7/{ Forwarded 1. By order

SECTION OFFICER

o
LA
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INDUSTRIES AND COMMERCE (M.I1) DEPARTMEN

G.0.Ms.Nn. 138 Dared:07-6-2007
Read the followina:
1. G.O.R1.No. 153, Industries & Commerce (M.11) Cept, de.01-03-2002,
2 (.0.M8.N0.89, Industies & Commerce (M.I1) Cept, de22-03-2008.
3 Orrecior of Mines and Geology File No.18306/R7-1/2007.
ORDER:

In the reference 1T read avove, orders were issued
committees 0 the Disticts of Ranga Reddy Disticr, Naigonda,

Chatteor 16 idenufy areas su ’Hbc for quarrying / crushing on the outskins of
Ciey/Town for declaretion 2s 'Mining Zong' o pres ,nt problems to the inhabitants
enc prevent poliu . The Comminze comarises of Collector / Joint Collector &3

CRINmMan, (epresents nant Authonly, Assisant Dir
Survey & Land Records, Environmental Engingar, AP, Poliution Control Egcarg,
ncming2 of Director Mines Safety, representative of AP, Stene Crushers Gwner's
ASSOCIELIUA 85 MEMBRrs and Assistant Direcwor of Mines & CGeolegy 1s Member-
enton of 'he Gevernment for idenafication of areas o te
g "\r—\ was basically to aeate exclusive sectors/biocks on s
here acovity, other tha, guamying / crushing will b2
s de J-f:—: as Mining iZone no parmission for an

& of Urban Ceveicp

In :nc reference Znd reag above, orders were issusd dedanng e
ceer an extant of 870.29 acres in Sy.N0.288 of Bandaraviryala (V), Ha,a
(11}, Rm a Re-::dy L STricT as ‘Mining Zong' and allccated . the araa
Anghra Pragss I Deveicpment Corporason Umiu for @k
rEseansitity cf ag cualified Mining Enginears on consulangy sv tis)
supervise [h2 systematic and sdentfic cperatons by £rovicing
so that the operzticns do not cause any hindrance by way of

cquaiified blasters
encrmous sound gcolluticn or dust emission. M/s Andhra Predesh bunere!
on Limitad shall sutricass Fopropnate blocks o Fre

;t—w—lem\,r' CorporaLofs
aliottees Ly following a :r:ierf:nsai treagnent
u_n«mh 5120 Dasis on the 2

ist oreference in aliocat

;c

w ali_such leases who are
thz first grantes v

{

o

Ordars were als ) ~J in the reference 2nd read acove that 10% ¢

wial 2rea 15 to be r&;«‘r‘»c’f or Yaddea Sccietes in the interest of Lm' wielt
Graf-rs wera a=‘so ssued therein that the exisong Stone sners shali be giv
llocation 1o the extent of material required to them for susenan

of wn the radius of tS0Knorasm
Director of Mines and Caolcgy, Hyderabad,

Gy

Voo 5o,
iy

IS, & 2

2 3rd read avove, he Direster of Mines and Ceciog:
i mining zone over en extent of 670.25
gar (M), Ranga Raddy District h

- &

Sy.Ne. 268 of Bandraviryaia (V), Hayath

sunveyed by a team of ,Lne/c"“ engaged by /s Andhra r‘dd""‘
C ] Limited to make plot for alictment ko variou
o be rehabilitated, revealed that the area represents g ozl




g ———

undulating terrain, topographically composed of hitlocks, uneven land (not
leveled) and valleys juxt@posed without a particular propadition / pattern i,e“the
area ls hav!ng granite deposits suitatle for guarrying / crushing scattered with
uneven land and low lying areas. Due to the unequal distribution of the granite
depesits, It Is not possible for Individual atiotment of Bloks to the persons 7. frms
to be rehabllitated in the mining 20ne, because the individual aliotment wifl rasutt
in having some plots over the hillotks, on the slopes.and on the ground (sun-
surface deposits) creating an anomaly among the ailottees / stakeholders on the
side and once the quarry operations commence, due to indiscriminate operations
and blasting done by each stakehdider may jeopardize the actual concept of

mining zones.

s, Therefore, the Director of Mines and Geclogy has submited that to have
proper justificatior in allotment of plots to the stakeholders andor the smonth
functicning of the minlng zone, it Is proposed to allocate the area by M/s Andhra-
Pradesh Mineral Development Corporstion Limited, by following the concept of
‘Centralized quarrying'. Under this system, the mineral bearing area falling within
the minlng zone will be proparly assessed and formed Into blocks, These blocks
will be allecated to a group of stakeholders, who In turn will Identify phases
within the minerzl bearing block to conduct blasting by using latest techniques
for scientific exploitagon of the deposit. Simitarly, the group of stakehoiders of 3
particular mineral bearing block will be aliccated place near Fo the block for
establishment of stone crushing units. By following this system, the blasting
operations will be to a large extent confined to certain fixed locatitns.

5. The quarry/crushers owners havlhg convinced for the concept decided to
form into one or more company(s) and these companies will enter into a joint
venture agreement with M/s Andhra Pradesh Minera! Developmient Corporation
Limited and come into being 2 new compahy to be réferred as "loint Venture
Company”. This Joint Venture Company will work on the similiar lines of Anchra
Phosphates Private Limited, Wherein'the Chairman is Vice Chairman & Managing
Director of Andhra Pradesii Mineral Development Corporation Limited and the
Managing Director Is the person elected one among the stakeholders and there
will be equal proporticnt of Bogrd of Directors teth from the Corporation and the
company formed by the stakeholders for a tenure of two vearsién rotation basis.
Though, this company will ba headed by the Vice Chairman & Managing Director

Ing v
of the Corporaton but funct the

s solely on the declsions taken bv

stakeholders among themselves in the best interest of the stone crushing

ingustry.

7 The Joint Venture Company will pien for the quarry operations after

propar assessment of the minera! bearing area within the place earmarked as
mineral bearlng block at their expenses, call for tenders from the reputed firms
having expertise In the mining field for producton of raw material to the crush
units 3s per the reguiremeants by each unit, The Joint Venture Company will bear
all the expenses for development of the gquarmy, loading of raw material to the
vehicles of individual stzkeholders. Howdver: the gther site services ke
development of layout, laylng of Internal rozds and ma!ﬁ’tenan‘ce‘r sprinkling of
water for dust contre!, taking steps for afforestztion in the paripheral zones as
‘green balt' and Its proper maintenance, providing potable drinking water to the
iabour and.first ald, maintenance.of criches as.per the. statlitorysprovisions of
the Mifie Safety Rulgs, construction of expisives magariie #ifh ‘prober sequrity
provislen, preventon of lhidiséiminate quarrying other than the srea earmarked
for. quarrying purgese within the mining zones and appointment of gualified
mining engineers on consulanty basis to supervise the-works for systematic anc

scientific cparations by providing quali By M

ied blasters will be uncertaken by

Andhra Pradash Mineral Development Cao

icants have formed themselv
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11, In the reference 3rd read above, the Director of Mines and Gegclogy has

inally requested the Government ¢} t

1) the 36 applicants of M/s Bandaraviryalz Crushers and Mining Zone
Umited, 3s at para S above, may be aliotted 360 acres as
guartying area with the condition that they will enter inte an
agreament with Andhra Pradesh Mineral Development Corporation
Limited % form a Joint Venture Company.

v 2) Since Sarvarsi S.A.Subhani, R.Jagdish and S.A.C:anrnan ara three
existing !esceh:m‘er having leases in the same area,

Bandaraviryale, these leases may be ordered to be am atgaw'e”
into B.apdﬁr,gvrv la Mining Zene, The above five applicants as at
para 10 above may be granted S0 acres in the same area where
their quarry leases were existing, as per their request and for
administrative convenience. These five pecple will be aliotted 50
acres in the name of M/s Bandaraviryala East Mining Company

with 3 condition that they enter info an agreament with Andhra
P"c”‘““ Mineral Deve t o form 3 Joint
Y.

in the 150 acres of

(&%)
~

applicants mayv be all
rusher units.

namealy M/s Venkata

R::n

$2, The Director of Mines and GCeology has therefore regu

Government to accord necessary allotment orders as progosed atove 5o fh~~ i
sndhra Pradesh Minzral Developm ‘on Umited will enter into
agreement with the comeanies being formed by the aliottess and come into
being a joint venture se¢ as to iniliate the process of shifing of the quarn
crushing units to Mining Zone in Sy.No.28 ’:*’ Bandaraviryala (V), Haval
{#1), Ranga Reddy Disti

2) The S
mentioned as at pare 10 at:c;-, are
the same arva »*"‘0’0 their quarty ieasas we
thezr request 3 stratve conver
that they enter i agreement with An
Cevelopment to

ompany.
3)

o
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irector :\r frmc:, and
, following the procedure

The
ACLoN 1 he Ma

{BY CRDER AND 1N THE NAME OF THE GOVERNOR OF ANDHRA PRADESH ]

Y. SR.ILAKSHMI,
SECRETARY TO GOVERNMENT.

The vy

ector of Mings and Geolog; derapad.

ifman & Managing bt"&"tc '
.—A«nuh.._ Pradesh Minzral D»\‘ei\,yme(;‘ _orporaticn Limited,
Ameerpet, Hygerabad.

The Oistrict Collecior, Ranga Reddy District

STMCT

The Revenue Cepartment,
The Municipal Administrat
M/s Bandaraviryals Crushers ang Mining

Regd.Cff: Dr.No.8-3-972/A (New MCH Nc 972;',:),

on & Urkan Deveiopm

First Floor, Cpp. Reliance Communica
- Srinagar Colony, Hyderabad.

/ FORW DED :: BY ORDER //
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g, Rangs H“doy District as 'Mi

JCrushers shall be given st pile

ST OF ANDHRA PRADESH

AUSTRACT

Minzs Queriles - Plining Zo:er - Bandaraviryaia Mining Zone, a\,a nagar
fqandel, Ranga Reddy- District - rries (0 Bandaraviryala Mining
Zone - ¢hictment of area - allotment of lndu';r*u 3] leases - Orders - Issued.

INDUSTRIES AND COMMERCE (MINES.I

i G.O.Ms.No.8Y, Ind. & Com, {4.11) Dept., dt,.22-03-2006.
2. G.0.Ms.N0.138, Inc. & Com, (14.{I) Dept., dt.07-06-2007,

O Representation of M/t vandaraviryala East Mining Lompany,
dated:17-09-2007.
s Representation one Crusher

Owners Associsti :
3, Director of Mines & r,mmjr arabad, N t.2

ihY

-10-2007,

2 issued “f'dr‘rg the area
'avorvu a "’; ,ath;mgar

OVEL an eaiaat or .70 29 acrus

2nd ailog Gtt.

‘ation Limited for (ak ng ?r.* f~-'"o*s ty of
on cungmancy basis 1o supervise the
alifieg blasters so
y uf encrmous sound

rradesh Mineral Developinent
2npolnting 1ua“fkd Mining E
warks for ematic and scien
that the coerations ¢o not caus
suliution W dk 5t t.mlS;«on
Corporation Ui chall
fuliowing o picterential trea'ﬂch o ail suct
rehabilitazed basis on tha date of grant of teus
st preference in allocation of blocks. Mrdery were also issued in the above G.O.
it 10% of i addera Sccieties in the interast

for Vadd
of their « the existing Stone

&\.

3 \hﬂ first "'antee wn' hav

are. Orgders were also issve
n

Ly
Industry withi
ase by the D

raquired Lo them susteniance of
radius of abisut 50 Xm. or 23 may

ab

Mires & Geolugy, Hyderab

read above
24 arga, one

8, Cnwa independen
v ie, M,’) Bandaraviryalz Cru
i aznother group |
) members apurt

the above saig G.(

he 36 applicants of Mg
Linsited, are aliotied 360 acres o5
il enter Info an agreement

they v
Company
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The § applicants of t4/s Bandarivinala East Minihg Company &t elfolted
50 acres In th° same area where their quarny leases wars axisting, as per
thelr request and for administrative convenlence, with a condition that
they enter“intd an agreement with APMDC tc form  Joint Vanture
Company. - *

NS
—r

3) 3.65 acres of land in the

non-mineral bearing acca was
allotted to cach of the applic eir

biishment of their crusher units.

the

4) M/s Venkata Raghava Buliding Materlals who has ten hects
Mining Zone area did not file any option, Hence, permission was
ir the

(§31

accorded to the u“G‘ for cancaliatio r of the |
procedure; If he Is not willing to come fonvard for 2

"cD

3. Through the referance d ang 4th read above have
5 ¢ Mfﬂ!ﬁg Conm { from

received representation f;o
the  Secretary, Hvdﬁrab'd
alleged that Lheml deldy
Corporation Lim h,téd in Mtn' ng int
Company has ”ﬂqurf sted Lo' early
under Joint ‘/nntum \*zs\n Andhra Pradesh

Limlted or throu h r‘d‘«!lu ;2! allotments to ?;“v,;),r company of 5 membera. *he
Soc‘ekary Hvdnrab«u 4.nr Crusher Owners Association, has also recu

ailot the quarries ﬁc’l' 'ﬁv

they

M!s BEndOravm'a'
nt of quarrying Mrn‘ ons ot h»r
neral "«n\_/do}‘.merr ¢ wporatio

4 The matter has been axamined by Government in detali in consuitation
with the Vice-Ghalr rmzh & Managing Director, Andhra Pradesh Wi
Davelopment "‘dr“ora jon Limited aid !e D:rec*cr gr M
H*'dﬂrab(’\d and ”gf‘sdef‘ to consider to

Ty owners ad'tequested in the repr
Le; xam conditions, In modification of %
2nd read abeove,

S Accordingly, Government In partial modification of the ord
the references 1s and 2nd read above, hereby order to alfot Ingivid
for Stone and Metal In’ Sy.N».268 of Bandaraviryalz (V), Hay
R.R.District to the: disah ed quarry owners as requestad in the reg
2rd and 4th read aho*' with the following conditions: ‘

a) Spinkiing of water for dust contrat Zuring crushing operations

b) Taking steps i tha peripheral zones as green belt and
its proper ma

c) The allottees shall pay and muintain internal roads for transport

in between the guarries-/ o

from quarry to cfushing units and
thelr own cost.

the faboaur ang first aid,

d) Providing potable drinking water (o
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.0 approach for accessibh

A

Maintaining creches as

Rules.

Constructing expiosive magazinies with proper securi

Preventing indiscriminate than the area earmarked for
quarrying purposes within Minir

quarrying other
the S

1 g Zones,
The allottees shall apply within (15) days from this order Toc grant of
quarry leasé before the authority as per rule aleng with an affidavit on
shifting of the existing quarrylng / crushing unit, obtain grant orders and
axecule the lease deed as per the existing provisions,

The allottees of each biock shail conduct joint QJa*r‘"

fity to afl fﬁO’/?uu\_ quarry by way of
three trench / channels with & wi f 50 mts., one aleng and two
across the blocks. T‘w raw materia Lumg the jo'n{ gurrying shall ba
shared by all allottees as per their requirement lrrespective of the
tocation of quarwmr, The Wenching prices which provide road to all
individual quarrles be completed vithin 3 years from the date of
execution of lease deeds N year onwards, no transport permits

«ill be issued based o

The allortees shall obt 'r”‘C"C:,.‘, expl
authority before comms
noerations by using latest c.v.p
and vibration due to biasting

hal

a
neriod
per

The allottees s
withia § months

A commitiee consisting of allotews ¢f each Biock un ]
of ZJDMG, Hyderabad, shall take further acticn on the aw"n wt of
individual quarry plotls @ 10.0C acres each by adopting a suitabie
method.

The allottees shall foliow the norms and conditions as lald down under
APMMC Rules, 1964

The allotteas In one biock should not cause any hindrance to Q'Mr .;i* ck
leaseholder and maintain afmcs;he e for smooth quarrying b ting
procedure like maintalning common blasting timings, de«e.:; ng green

togls for settling dust ete.

belts, setting up sprinkling t

The alioftees >ﬁa
under whose con
{aid down unde

The aliottees sbafl acvui-';f ! negodate with the pattadars
pattalands falling @ ,-m S o, 'ok.' of Bandaraviryala

arez of 3.65 acres each crushing units.

— Contd..p..%..
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a) When tha operations are {in upper flanks using explosives, the quarry
operators at the lower flanis must be evicted untll the explosives pod

charged end ‘only after ﬁJrS*“g over they should be allowed to
saf

5 oV
operate, keep ng in view of tha safety precautions.

Sy
6. .- The Director of Mines & Caology, Hyderabad, Is Informed that th
allotment of individual leases ordered at para 5 above Is also
obtalning all cleardrices from the compstent authorlties concerned

subject to satisfying ai cthor appliceDle Acts & Rules,

irecio
Aanag,ng Director, A.P.Mine
nacessary action In the niztter.

=y
]
-y
o
=
i)
”

shall take

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA SRADESH)

Y. SRILAKSHM]
SECRETARY TO GOVERNMENT

To

The Cistr
Copy (0!
The Revenue Depa rtment,
The MA & UD Departine
M/s Bandarav "/a!c C us
Regd.C N" ux,(,o‘B -3-97Y
First Floos, Opp. Reliance qn..‘i.’f! ication,

i 2ans |
 F ‘f';(‘: Zons Lid.,
i

A (Hiew MCH [40.972/4)

¢
1
RIS an

e e

Srinagar’Go!l ;’
M/s Bandaraviryala €85
Regd.Off! Piot’ ’gn

Vanasthalipuram, Hyderdo
The Secretary,
H/derabab Stone Cru
-3-972/B, 1st Floor,
Wyrie

Srlna-‘.ar":o!'\n;, Hyc
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT &

MINES & QUARRIES - Mining Zone - Bandaraviryale Mining Zone, Hayathnagar
Mandai, Ranga Reddy District - Shifting of gquarries to Bandaraviryala Mining Zone -
Allotment of area - Allotment of individual,leases - Orders - Issued further
medification - Crders - Issued.

INDUSTRIES AND COMMERCE (M.II) DEPARTMENT

G.0.Ms.N0, 349, Dated: 15-12-2007
- Read the following:
1. G.0.Ms.No.89, Ind, & Com. (M.II) Dept,, dt.22-03-2006.
2. G.0.Ms,No,138, Ind. & Com. (M.II) Dept., dt.07-06-2007
33 Representation of M/s Bandaraviryala East M’n'ng Company,
dated:17-09-2007.
4. Representation of the ‘Secretary, Hyderabad Stone Crusher Owners
Assoclation, Hyderabad, dt.12-09- 2"07
S, Director of Mines & Geology, Hyderabad, Note dt.24-10-2007.

-5, G.0.Ms.N0.294, Ind. & Com.{.II} Dept., dated: 14-11 -2007.
7: Director of. M'PES & Geology, Hyderdbad Note dt.28-11-2007.
. { <LL>>>
RDER;
Y Wl L7 4
In the reference. 1st read ahpye, orders were issued, de"“'ng the area over
an extent of 670.29 acres in Sy.No.268 of Bandaraviryala.{¥), Hayathnagar'(M);
Ranga Reddy District as.'Mining.Zong' m allocated the area \o dhra Pradash
of appointing

Mingral Development Corporation Uimited for taking the reswo"sxbuwy

qualifi®d Mining Enginesrs on. consultancy b=s's to supervise the works for
systematic and, _s_c,‘ent}f'iv gpergtions by providing qualified toiasters so that the
operations do-nat;causg:any. hindrange by, way of enormous.Sgund poljutiop or dust
emission. M/s Anchra Pradesn: Mineral. lRevelopment: Corplration, Limite;  shalf
sub-lease appropriate blacks tQ the. sliotiees by fg; :wmg >}:rsf='entat yeatment 1o
3lf such lease holders;who are :bgz rehab cAthe: qaL of grant of
lease i,e. the ,;gtf grantge: w,JL haven st,pfe«e*epce in dm..CE‘ f

Vaddera Soeleties:In the: dnteres chb“em velfare. O'c=rs,w‘e=}¢ zlsatlssied
that e existing;Stone Crusrers shallibe glven dst:priorlty iny jiio htojthe e
Sfymateriaj; 8 .uir,e.q.to.f.m@m,for st 2age of the Stone: tr/ il

jacided in case.to;
*c\/am Goven

ﬂant

Mhm» Geolegy; H,c:ara‘.:ad afterzntior a

“mﬁ
Zw L SUDSRGUAT U5 Bra
totally twoiind epr‘nden* gr*ups werg: mrﬁe,., Jn:thesno
M/s Bandaraviryala Crushers and;Mining.Zone Umited c
and gapther group l.e. M/s Bandaraviryala East Mining
members apart from alfotment of 10% of the area .tQ
Government h e alsu accorded approval vide reference
follows:

era ccrmmn“,
{ above which as
&

i) The 36 applicants of M/s Bandaraviryala Crushers ar':§¢r‘f ning Zone Limitad,
are aliotted. 360. acres as .quarrying area.with the tdhditian that they wil
enter Into.an agreement with AR, Minerai Developr t Corporation Limited
to form a Joint Venture Company. .

R d .
i) The 5 applicants of M/s Bandaraviryala East Mining )CV‘ nany are ailotted 50
acres In the same, area wherg thejr quarry leages weig, xistmg, as per thelr
%o that they an'a'
W'ﬁ

request and for,administrative canvenlence, with A cc-‘*
into an agreement with AP, Mineral Develogment ra..,n L‘m.te
form Joint Venture Company. .

i
- LE et

p ¥
d\ 1Director‘af.
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iii) 3.65 acres of land In the 150 acres of non-mineral bearing area was allotted
ﬂo e’a;ch of the aophcaht for estab'lsh"nent of tnelr crusher units.
vy M/ Venkata Raghava Bullding Materlals who has ten (10).hectares In the
Mm!ng Zone area did:not file any option. Hence, -permission was accorded to
- the Director of Mlne: dnd Geology for canceliation of the lease duly following
the précédure, If he Is'not willing to comie forward for amalgamation.

3. I -the reference 3rd and 4th read above Governmert have received
representation” from M/s Bandaraviryala East Mi ining Company and from the
Secre??y, Hyderabad Stone:Crusher Owners' Association, wherein they alleged that
there is a delay on part of the Andhra Pradesh Mineral Development Corporation
mited in entering Into an agresment. M/s Bandaraviryala East Mining Company
has requested far early commencement of quarrying operations elther under Joint
Venture with Andhra Pradcsh Mineral Dava’opme"t Corporatlon Limited or through
Indlvidual allotments to thély company ‘of 5 mehbnrs. The Secretary, hydmabw
Stone Crusher, Owners Assioc}a*!on, has also'reguested to allot the quarrle

4, AfterkeXam'nlrc the matter In detail:in consultation with the Vice-Chairman
& Managing Director, Andhrd Pradesh:Mineral Development Cerporaticn Limited and
the Director of Mines & Geclogy, Hyderabad, Gavernment.n partlal modification of
the orders Issued In the. reFe'encec 1st and 2nd read abdve, Issued orders In the
refetence Bth Sread aboval gllotting: - (Rdividdal « J8dses for »Storis and Metal In
Sy chzéé» r‘dara/ ‘ya!a V), HEySHARGER M), FRarsga Reddy ‘District to the

3,85 requestedd Imte W'ew*ta“"r‘ 3td and 4th read
. 3 Sl ok 2

f\"\u\)/ S ~4

nAt th!s stage thro h the rnfererce 7t‘\ read abovethe Director of Mines &
Geology, Hwerabﬁd *hasi b*ou,..t to the nétize of-Goverhment that:M/s Larson and

’ ase¥sfof stone ietal'and established (2)
j Bawaharnagar-Villagss of Keasara ind
Th a'D‘reftor Ol M’nes arc Coo;ca" has

stone C-‘US:’W‘, 3

ol st “é‘n, ,Ma’r "aw
4 forhligtinentiof Iazse in liey
as 're, wara’ C 3 gquarry
‘ablished: e ¢riuShingunittli: 8y.No.37

M3, Ranga xed"y District. The Director of Min
and Geology, has.aiso Satsd! ﬁ*affq%ms‘s'stant Diredtsttof ‘Minzst and: Geclogy,-
furnished his.rer ,;a vé (i Enrelderalinn i allotment: éfilehsab to /s Belaji Sto -‘=
Metal. Industrles By dul{/”caﬁ”e!(ng t?‘e‘ﬂ'ctn.e*“&ér &t tiade to M/s Larson and
Toubro. Limitéd, »iIn viglv,of the abovEsithie Director?of Mines akd Ceolvay has
requa-sznd Hhat (5B allgtEnt may BeConsidared Infavour of M/s Bala)l Stone Metal

Industries.

and that. /s 8=’
of the aliotment’:
lease for stone ard metal 3
Gopanpally. V!Hagﬂ Seriling

'_"T

at Direcddn “,Drn* ﬁi

that both M/s Ve'igamamba Assoclates’s d“w 3 sza»« St e’-~ ¢
two separate glarry ‘leases, exflcq va llcanse ete,, and” reccmmen"ef* for
corsider at’on""”’ﬂoaraﬁe alwtmr“f e Mineg /.tije Iidtgadess a single unit,
Therefore; thaDiracto of :Mines "étid Retiicl 10y’ et yegdiiested™ 46" consider the

allotment of [éase to M/s Vasavi StorarCrusheronfy i ‘Minhg Zone at Sy.No.268 o
Bandaraviryala (V) andi‘the allotment 1ol M/s Veng‘i‘ma-nba ‘Assotlates ‘may be
consldered in Mining Zones under deciaration elsewhere:

.

[Contd...3]
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8. The Director of Mines and Geology has requested the Government to extend
the (15) da,: time specified in the G.O. 6th read above (6 the allottees for filing
applications before the competent authority from the date of modifications
amendment issued,

95 The matter has been examined by Government in detail and accordingly, in
partlal modification of the orders Issued in the references ist, 2nd and 6th read
abov& Government hereby issue the following orders:-

a) A quarry lease is hereby aliotted in favour of M/s Balaji Stone Metal
Industries by duly canceling the a![ot"nent earller made to M/s Larson and
Toubro Limited in G.0.Ms.N0.138, Ind. & Com, (M.Il) Dept., 6t.07-0&-2007,
as the fatter firm shifted their stong cru_s‘wlng unit on their own to Thadipatr,
Anantapur District to attend to urgent work assigned te them,

b) a quarry lease is hereby allefted. in favour of M/s Vasavi Crusher only In
Mining Zone at Sy.No0.268 of Bandaraviryala (V) duly cancellng the lease
atlotted eariler in favour of M/s. Vasavf tone Crushers & M/s Vengamamba
Assoclates, who were considered {ogether 2s a single unlt In-G,0.Ms,No.138,
Ind. & Com. (M.II) Dept., and the case of M/s. Vengamamba Assoclates for
allotment of a lease will be considered in the proposed Mining Zones to be
deciared alsewhere.

The new allottees referred.to in (@) and (b) above shall apply wit H.h 15 cay
w{T0m the date of this order:for.grant of qunrn, lease before the authorlties as
per rules along with an affidavit of undertaking on shifting of the existing
quarrylng'/ crushing unit, obtain grant orders and execute the lease deed

per the existing prov!s{cm.-- s

3
He,

10.  In view of the above medifications now ordered, the foliowing shall be thé
latest list of allottees in Mining Zone at Bandaraviryala, "

3)  Mis Bandaravi -<5“.9.a,.m1 T

1) Srl S.M.Subhanl, Exijsﬁng:;ﬁase,hcider;; MR 4 £t
2} Sri R.Jagadeesh Kumar, Existing laase holcer QU fised o wit
3) Srl S.A,Rahaman, Existing lease holder i o

4) Sri K.Narsinga Raos{: ¢ Lo
5) Sl KAshek Kumar,: 5.4 '

b) M/s Bandaraviryala Crushers and Minlna Zone Wimited:r:

: g ARERT 48N i
aasl) Sri K.Anfaneyulu 2t ! Parstt 1o et iy
2) Sri M.ANayesm 1
3) Sri 0.Shankar ¢an by
43 Sri D.Bashir R
S; Sri K.Chandramoul!
&) M/s Road Metal Industry
7) M/s Kumar Crushers
8) M/s A.K,Metal Industrles
9) Sri P.Srinivas ;
w10} SrhV.Ramijl
11} M/s Jayalaxml! Stone Crushers 5
12)  Mfs Kanaka Durga Stone Crushers (Sri M.Gpgal Kishan)
13)  M/s Kanaka Durga Meta! Industries (Sri M Ramana)
14)  M/s Marslan Stone Crusher {
15)  M/s Sri Laxmi Narasimha Metal Ind;strsﬁs
18)  M/s Sal Rohit Metal Industries '
[P.T.O]}
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%)« M/sWasavi:Stone Crushe
18) -1 M/s- Utiay Stone CrLshe(
+18) .. Sri:B.&hallendra
20) sk B‘a yanand
21y M/s Engfr‘nnrs Syndicate ¢
22) - SriMiKgndalah Chowdary
23] «M/s SUper Metal Industry
24)  Sri p.Chinna Rao
o25)  Sris.Sutender Reddy, M/s. Shona Englneers
26)  M/s Venus Stone Crusher
27y M/s AMR, Projects Private Limitad
28)  M/s Srii$ai Crushers
28)  M/s Sai Kiran Metal Industry
30)  M/s Srl.P.Balraj, M/s Sal Baba Metal Industry
31)  Mfs Padmavatb Metal Industry
32)  Ms ea‘a‘, Stone Metal Industrles
33) i/s Srlhr'asa Metal Industries
28  Mis SFB.Muthyam Reddy «
35)  M/s Vlaya Meta! Industry
36)  M/s Ram Reddy Metal Industry

11, The Director of Mines & Geology, Hyderabad, shall take necessary action
accordingly.

(BY ORDER AND IN THE NAME OF THE GOVERN OR OF AuD HRA PRADESH)
g

e e Y SRILAKSHME
SECRETARY TO GOVERNMENT

"’Tne Direffcr 6f Mines & Gef‘i\.j\/ Hydarabad H

ton & Urc’d”“avs:o,.ﬁ‘e‘\t ana't're at.
M/s Bandarivirvala Crifshers and Minidg-Zone Ltdy,
Regd. Off: Dr. NoﬁS 3 872/A /‘Jew MCH N6, ﬂ72/A)

A

Srmaga' C"!ﬁry; Hyde“abam
M/s Bandaraviryala East Mining Comps
Regd.Off: Plot o 134 “Janas‘:alr ,
Vanasthallpuraff, Hyderabad, ¥ o
The Seeretary, ¢ i
Hyderzbad Stone Crusher OwnersiAssoclatior; .. - wia
8-3-972/A, 1st Floor, Opp. Rellancs
Srinagar Colony, Hydeabad - 73

3

. e e i o g
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GOVERNMENT OF F5LA)

PROCEEDEINGS OF THE ASST\BIRECTOR O (17)ES & GEOLOGY::HYDERABAD
Present: K.Ram hb;nd’yéiaﬁ,,m;'s /, Asst. Director

Proceedings NO.1365/TQL/S&M/2~\01:17;'—’..::::~'/ Dt:20-07-2017

Sub: Mines & Quarries - Transfer of quarry lease for stone & metal in Sy.No.268
(Govt. Land) of Chinnaraviryala Village, Abdullapurmet Mandal, Ranga Reddy
District over an extent of Ac.12.45 (Ac.6.0 in A-Zone (Block No.32A) & Ac.4.0 in
B-Zone (Biock No0.32B) and Ac.2.45Gts in common area held by M/s.Balaji
Stone Meta!l Industry, Prop.Sri.D.Narsing Rao in favour of M/s.Sri Thirumala
Stone Sand Metal Industry, Prop.Smt.B.Prabhavathi for the un expired
period upto 16-06-2023 - Work Orders - Issued - Reg.

Ref: 1. Dy. Director of Mines & Geology, Hyderabad Procgs.No.2187/TQL/RR/2017,
dt:28-06-2017.
2. Letter dt:20-07-2017 from M/s.Sri Thirumala Stone Sand Metal Industry,
Prop.Smt.8.Prabhavathi .

ORDER:

Through the reference 1% cited, the Deputy Director of Mines & Geology,
Hyderabad granted transfer of quarry lease for stone & Metal over an extent of
Ac.12.45 over an extent of Ac.12.45 i.e., Ac.6.0 in A-Zone (block No.32A) & Ac.4.0 in
B-Zone (block N0.32B) and Ac.2.45Gts in cormmon area in Bandaraviryzla Mining Zone
in Sy.No.268 (Govt. Land) of Chinnara\/iryala'Village, Abdutapurmet Mandal, Ranga
Reddy District in favour of M/s.Sri Thirumala Stone Sand M™etal Industry,
Prop.Smt.B.Prabhavathi from M/s.Balaji Stone Metal Industry, Prop.Sri.D.Narsing Rao
for the unexpired portion of the lease period i.e., upto 16-06-2023 subject to
submission of SQP, EC/CFE by transferee in their name within (3) months from the
date of execution of transfer deed and also subject to the conditions stipulated in the
original grant proceedings and all the terms and conditions laid down in the TSMMC
Rules, 1966.

Through the reference 2" cited, the transferee has attended this office and
requested to execute the transfer of quarry lease deed.

In view of the above, M/s.Sri Thirumala Stone Sand Metal Industry,
Prop.Smt.B.Prabhavathi is hereby permitted to carry out the quarrying operations
w.e.f 20-07-2017 to 16-06-2023 subject to the conditions laid down in Telangana
State Minor Mineral Concession Rules, 1966 and amendments issued from time to
time and further subject to the conditions laid down in the original lease deed dt:06-
05-2008 executed by the transferor and also submit the SQP, EC/CFE by transferez
withn (3) months from the date of execution of transfer deed and also subject to the
conditions stipulated in the original grant proceedings and all the terms and conditicns

laid down in the TSMMC Rules, 1566.

The lessee shall register the lease deed in Sub Registrar office concerned and
furnish the original to this office.

([ .
/ O/
Asst. Qirector of Mines & Geology,
. Rangareddy Distric..
\/To: )
M/s.Sri Thirumala Stone Sand Metal Industry, Prop.Smt.B.Prabhavathi,

H.No.17-1-386/88, SN Reddy Nagar Coleny, Champapet, Hyderabad

Copy to M/s.Balaji Stene Metal Industry, Prop.Sri.D.Narsing Rao, H.No.l,2-2—$25/1/2,
Beside Sarvi Hotel, Mehidipatnam, Hyderabad with a request to immediately
surrender the original lease deed (Form G) in this office. _

Copy submitted to the Director of Mines & Geology, Hyd for favour of in.‘or'm‘atuon..

Copy submitted to the Dy. Director of Mines & Geology, Hyd for fa:/our of nrjrormamon.

Copy submitted to the Director Mines & Safety, Region No.2, 7% Floor, CGO
Towers, Kavadiguda, Secunderabad-500080.

Copy to the Tahasildar, Abdullapurmet Mandal, Ranga Reddy District.

Scarfned by CamScanner
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STATE POLLUTION CONTROL BOARD

o TELANGANS ‘ AREDDY DISTRICT
S CCIONAL OFFICE - 1, RANGARE DIS
‘% H! ;Ek;(é I; )12 19, Block C, Ward No.91, 2™ Floor, Backside cs)f(; g&uémy
e .6-3~ 2 8 i ;
W ' Club, Kundanbagh, Umanagar, Begumpet, Hyderabad _
Tele-Fax : 2340152‘0
M. Venkanna, Website: tspcb.cgg.gov.in

Environmental Engineer .

BY REGD. POST WITH ACK. DUE

CONSENT ORDER FOR ESTABLISHMENT — ORANGE CATEGORY

rder No. —ABP/TSPCB/RO-RR-UCFE/2018 - 2467  Date:31 072018

Sub: TSPCB —-RO.I - RRD - TS-iPASS - CONSENT FOR ESTABI;}SIZIM (‘iﬁ!}‘:}A
M/s. Tirumala Rock Sand Manufacturing Unit, Sy.No. o ’D eaden \
247/AA&249/A A, Bandaraviryala (V), Abdullapurmet (M), Ranga : zn oo
Consent for Establishment of the Board under Sec.25 of V{atcr (Preven oln T
of Pollution) Act, 1974 and under Sec.2! of Air (Prevention and Control o
Act, 1981 — Issued — Reg.

Ref: 1. Industry’s CFE application received through TS-iPASS v1d.e .UID No.
SML006058214297 on 11.07.2018 at TSPCB, RO-I, Rangareddy district.
2. CFE Committee meeting held on 31.07.2018 at TSPCB, Zonal Office,
Hyderabad.

LI . 2

1. In the 1* reference cited, an application was submitted to the Board see{dng Consent fl'or
Establishment (CFE) to set up stone crusher with production capacities as mentioned below, with
a proposed project cost of Rs. 95 Lakhs (Rupees Ninety Five Lakhs only).

SiLNo. Proposed Product ' Quantity
1 Robo Sand 70000 Kgs/day
2 20 mm Metal 70000 kgs/day
3 6 mm Metal 70000 Kgs/day
4 GSB 70000 Kgs/day
5 Dust 70000 Kgs/day

2.  As per the application, the above activity is to be located at Sy.No.246/AA, 247/A,
247/AA&249/A A, Bandaraviryala (V), Abdullapurmet (M), Rangareddy District,

3. The above site was inspected by the Assistant Environmental Engineer, T.S. Pollution Control
Board, Regional Office-l, Rangareddy District on 31.07.2018 and found that the site is

surrounded by East: Agricultural Lands; West: Open Land; North: Approach road; South: M/s,
BNR Stone Crusher.

4. The Board, after careful scrutiny of the application, hereby issues CONSENT FOR
ESTABLISHMENT to the industry, under Section 25 of Water (Prevention and Control of
Pollution) Act, 1974 and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981

and the rules made there under. This Order is issued to manufacture the products mentioned at
para (1) only.

Scanned by CamScanner



This Consent Order now issued is subject to the conditions mentioned in Schedule 'A' and
Schedule 'B'.

6.  This order is issued from pollution control point of view only. Zoning and other regulations are

not considered.
Emgowmﬁmk
: Schedules “A & B”. ‘ I}:/qum_ne,m_a nginser
el e ﬁ T.5. Fallution Cenmvol Yosrd

3') | Reglonnl Office-t, £.R. District,

To

M/s. Tirumala Rock Sand Manufacturing Unit,
Sy.No.246/AA, 247/A, 247IAA&249/AA,
Bandaraviryala (V),

Abdullapurmet (M), Rangareddy District.

Scanned by CamScanner
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Besarnm o TELANGANA STATE POLLUTION CONTROL BOARD hone: 2388750(
Telangana State PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE,

“ax; 040 - 2381
W‘_ SANATHNAGAR, HYDERABAD - 500 018 Hebsite: tspeh.c/
. A\ 1 7 J
CONSENT ORDER (RENEWAL) )
ORANGE CATEGORY

Consent Order No: 210822779675

(Cansent Order for Existing/New or altered discharge of sewage and/or trade effluents/outiet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof, Operation of the plant under section 21/22 of Air (Prevention & Control of
Poilution) Act 1981 and amendmenis thersof and Authorisation / Renewal of Authorisation
under Rule 6 of the Hazardous Wastes {Management, Handling & Transhoundary, Movement)
Rufes 2016 & Amendments thereof).

CONSENT is hereby granted under section 25/26 of the Water {Prevention & Control of
Pallution) Act, 1874, under section 21/22 of Air (Prevention & Control of Pollution) Act 1981 and
amendments thereof, and Authorisation under the provisions of HW (MH & TM) Rules, 2016
(hereinafter referred to as 'the Acts’, “the Rules') and amendments thereof and the rules and
orders made there under to M/s. Tirumala Rock Sand Manufacturing Unit, Sy.No.246/AA,
2471A, 247/AA, Bandaraviryala (V), Abduliapurmet (M), Rangareddy District (hereinafter
referred to as 'the Applicant /industry') and the industry is authorized to operate the industrial
plant to discharge the Effluents from the outlets and the quantity of Emissions per hour from the
chimneys, by operating pollution control equipment, as detailed below,

i} Out lets for discharge of Effluents:

Outlet | Outlet Description | Max Daily ~ Point of Disposal
No. Discharge
(KLD)
1 Domestic 0.3 | Septic tank followed by soak pit.

if) Emissions from chimneys: Nil

This consent order is valid to produce of the following products along with quantities

only.
8. Product Capacity

No.

1. Robo Sand 70,000 Kgs/day
2. Stone Metal (20 mm) 70,000 Kgs/day
3. Stone Metal (6 mm) 70,000 Kgs/day
4, GsB 70,000 Kgs/day
5. Dust 70,000 Kgs/day.

This order is subject to the provision of 'the Acts' and the Rules and amendments made
thereunder and further subject to the terms and conditions incorporated in the schedule A & B
enclosed to this order.

This order of Consent is valid for a period upto 31.12.2030.
Sd/-
MEMBER SECRETARY

To

Mfs. Tirumala Rock Sand Manufacturing Unit,
Sy.NO.246/AA, 2471A, 247IAA, Bandaraviryala (V),
Abdullapurmet (M), Rangareddy District

MY.C.F.B.ClI
(ARPY>

ﬁ»/ SENIOR ENVIRONMENTAL ENGINEER {FAC)

A

1

Scanned with CamScanner



SCHEDULE.A

. The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of

this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW’

Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated
in the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board's Website:
nttp:/ftspeb.cag gov.in/Pages/Circulars.aspx).

- This order is issued in line with Board's CFO & HWA order dt. 06.01.2020. Concealing the
factual data or submission of false information/ fabricated data and failure to comply with
any of the conditions mentioned in this order may result in withdrawal of this order and
aftract action under the provisions of relevant pollution control Acts. The industry shall
comply with ali other conditions of CFO & HWA order dt. 06.01.2020 is still applicable.

. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the
date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh
Water Rules, 18768 and Air Rules 1982, to such authority (hereinafter referred to as the
Appellate Authority) constituted under Section 28 of the Water (Prevention and Control of

Pollution) Act, 1874 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

. The industry shall comply with the all the directions issued by the Board from time to time,

. The Board reserves its right to modify above conditions or stipulate any further conditions

and to take action including revoke of this order in the interest of protection of public health
and environment.

SCHEDULE-B

. Total Water Consumption shall not exceed : 2.0 KL.D

S.No Purpose Quantity
i) Dust suppression 1.5 KLD

2 Domestic 0.5 KLD
Total: 20 KLD

. The industry shall not carryout any new activity without obtaining prior Consent for
Establishment (CFE) and Consent for Operation (CFO) of the Board.

. The industry shall comply with the National Ambient Air Quality Standards as per
Environment (Protection) Act 1986 {(Rule 3(3B)).

The Suspended Particulate Matter measured between 3 -10 meters from the stone crushing
unit shall not exceed 600 pug/m3.

Standards for other parameters as mentioned in the National Ambient Air Quality Standards
CPCB Notification No.B-28016/20/90/PCi+, dated 18.11.2009.

Noise Levels: Day time - (6 AM to 10 PM) - 756 dB (&)
Night time - (10 PM to 6 AM) - 70 dB (A).

. The industry has paid consent fee of Rs.1,17.200/- for a period upto 31.10.2024,

. The industry shall pay balance consent fee annually as per rates notified in G.0.Ms.No.22.
The payment of annual consent fee shall be made at the concerned RO for every financial
year (L.e., April to March) within the stipulated time period Le., 1st quarter of every financial
year (April to June) is mandatory for the industry / project, failing which, the validity of the
Consent Order automatically stands cancelled and operation industry / project without valid
consent altracts penal action under the provision of Water Act, Air Act & Hazardous and
Other Wastes (Management & Transboundary Movement) Rules, 2016.
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6. The industry either paying annual fee or total fee for Consented period, shall pay the
balance fee as per the revised rates as applicable from time to time.

7. The industry shall maintain cladding to the vibrating screen so as to arrest the dust
emissions, "

8. The industry shail maintain cladding to the conveyor belts,
8. The industry shall maintain elevated closed bunker for collection of dust.
10. The industry shall maintain metal roads within the premises,

11. The industry shall maintain wind breaking walls around the crusher to prevent dust
spreading to the surrounding areas.

12, The industry shall maintain green belt along the boundary of the site so as to act as a
barrier.

13. The industry shall maintain the water sprinkiers provided to primary & secondary crusher.
The water should be sprayed in the form of mist. They shali provide water meter with
recording facility to record the water used for sprinkler system.

14. The industry shall not cause any air pollution / dust nuisance to the surrounding
environment,

15. The industry shall maintain the following records and the same should be made available to
the Board Officials during the inspection.

a) Daily production details,
b) Log Books for pollution control systems.
¢) Daily solid waste generated and disposed.

6. The industry shall take necessary measures to contro fugitive emissions.

17. The industry shall take all precautionary and safety measures during process operations.

18. The industry shall comply with all the directions issued by the Board from time to time.

19. Concealing the factual data or submission of false information / fabricated data and failure to
comply with any of the conditions mentioned in this order may result in withdrawal of this

order and attract action under the provisions of relevant pollution control Acts.

20. The Board reserves its right to modify above conditions or stipulate any further conditions in
the interest of environment protection.

21. The applicant shall submit Environment statement in Form V to the Regional office before

30th September of every year as per Rule No.14 of E(P) Rules, 1986 & amendmenis
thereof,

22. The conditions stiputated in this order are without any prejudice to rights and contentions of
this Board in any Hon'ble court of Law,

Sdi-
MEMBER SECRETARY

To

Mfs. Tirumala Rock Sand Manufacturing Unit,

Sy.No.246/AA, 247/A, 247/AA, Bandaraviryala (V), )
Abdultapurmet (M), Rangareddy District

HT.C.F.B.ON

Loblgitb

g‘LL‘/ SENIOR ENVIRONMENTAL ENGINEER (FAC)

3
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P [STeeygT

GOVERNMENT OF F5LA)

PROCEEDEINGS OF THE ASST\BIRECTOR O (17)ES & GEOLOGY::HYDERABAD
Present: K.Ram hb;nd’yéiaﬁ,,m;'s /, Asst. Director

Proceedings NO.1365/TQL/S&M/2~\01:17;'—’..::::~'/ Dt:20-07-2017

Sub: Mines & Quarries - Transfer of quarry lease for stone & metal in Sy.No.268
(Govt. Land) of Chinnaraviryala Village, Abdullapurmet Mandal, Ranga Reddy
District over an extent of Ac.12.45 (Ac.6.0 in A-Zone (Block No.32A) & Ac.4.0 in
B-Zone (Biock No0.32B) and Ac.2.45Gts in common area held by M/s.Balaji
Stone Meta!l Industry, Prop.Sri.D.Narsing Rao in favour of M/s.Sri Thirumala
Stone Sand Metal Industry, Prop.Smt.B.Prabhavathi for the un expired
period upto 16-06-2023 - Work Orders - Issued - Reg.

Ref: 1. Dy. Director of Mines & Geology, Hyderabad Procgs.No.2187/TQL/RR/2017,
dt:28-06-2017.
2. Letter dt:20-07-2017 from M/s.Sri Thirumala Stone Sand Metal Industry,
Prop.Smt.8.Prabhavathi .

ORDER:

Through the reference 1% cited, the Deputy Director of Mines & Geology,
Hyderabad granted transfer of quarry lease for stone & Metal over an extent of
Ac.12.45 over an extent of Ac.12.45 i.e., Ac.6.0 in A-Zone (block No.32A) & Ac.4.0 in
B-Zone (block N0.32B) and Ac.2.45Gts in cormmon area in Bandaraviryzla Mining Zone
in Sy.No.268 (Govt. Land) of Chinnara\/iryala'Village, Abdutapurmet Mandal, Ranga
Reddy District in favour of M/s.Sri Thirumala Stone Sand M™etal Industry,
Prop.Smt.B.Prabhavathi from M/s.Balaji Stone Metal Industry, Prop.Sri.D.Narsing Rao
for the unexpired portion of the lease period i.e., upto 16-06-2023 subject to
submission of SQP, EC/CFE by transferee in their name within (3) months from the
date of execution of transfer deed and also subject to the conditions stipulated in the
original grant proceedings and all the terms and conditions laid down in the TSMMC
Rules, 1966.

Through the reference 2" cited, the transferee has attended this office and
requested to execute the transfer of quarry lease deed.

In view of the above, M/s.Sri Thirumala Stone Sand Metal Industry,
Prop.Smt.B.Prabhavathi is hereby permitted to carry out the quarrying operations
w.e.f 20-07-2017 to 16-06-2023 subject to the conditions laid down in Telangana
State Minor Mineral Concession Rules, 1966 and amendments issued from time to
time and further subject to the conditions laid down in the original lease deed dt:06-
05-2008 executed by the transferor and also submit the SQP, EC/CFE by transferez
withn (3) months from the date of execution of transfer deed and also subject to the
conditions stipulated in the original grant proceedings and all the terms and conditicns

laid down in the TSMMC Rules, 1566.

The lessee shall register the lease deed in Sub Registrar office concerned and
furnish the original to this office.

([ .
/ O/
Asst. Qirector of Mines & Geology,
. Rangareddy Distric..
\/To: )
M/s.Sri Thirumala Stone Sand Metal Industry, Prop.Smt.B.Prabhavathi,

H.No.17-1-386/88, SN Reddy Nagar Coleny, Champapet, Hyderabad

Copy to M/s.Balaji Stene Metal Industry, Prop.Sri.D.Narsing Rao, H.No.l,2-2—$25/1/2,
Beside Sarvi Hotel, Mehidipatnam, Hyderabad with a request to immediately
surrender the original lease deed (Form G) in this office. _

Copy submitted to the Director of Mines & Geology, Hyd for favour of in.‘or'm‘atuon..

Copy submitted to the Dy. Director of Mines & Geology, Hyd for fa:/our of nrjrormamon.

Copy submitted to the Director Mines & Safety, Region No.2, 7% Floor, CGO
Towers, Kavadiguda, Secunderabad-500080.

Copy to the Tahasildar, Abdullapurmet Mandal, Ranga Reddy District.
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FORM-W
(See Rule 7-B)
FORMAT FOR PREPARATION OF QUARRY PLAN/SCHEME OF MINING/FEASIBILITY
REPORT INCLUDING PROGRESSIVE/FINAL QUARRY CLOSURE PLAN

As per Rule 7-B, quarry plan shall incorporate tentative scheme of quarrying and
annual program and plan for excavation from year to year for 5 years and the format

is based on the above concept alongwith the other provisions.

All years are financial years except for fresh grant cases where itis |, I, lll, IVand V
year. Quarry Plan/Scheme of quarrying (review of the Quarry plan) is to be prepared

lease-wise.

If more space is needed to fill out a block of information, use additional sheets and
attach to the form.

All the plans and sections may be in accordance with MCDR, 1988 and MMR, 1961.

1.0 General

i) Name of applicant/lessee:

ii) |Address:

District

State

Pin code

Phone

Fax

Mobile No.

Email Id

iii) [Status of applicant/lessee:

Private Individual/Co-operative Association/Private
Company/Public  Limited Company/Public Sector
Undertaking/Joint Sector Undertaking/Other (Please
specify)

iv) Mineral (s) which is/are included in the prospecting
license (For Fresh grant)

v) Mineral (s) which is/are included in the letter of
intent/lease deed

vi), Mineral (s) which is the applicant/lessee intends to mine

vii) [Name of a person employed under clause (c) of Sub Rule
(1) of Rule 42 of MCDR, 1988 preparing Quarrying Plan
Address

Phone No.
Mobile No.
Fax No.
Email. ID

Designation
Date of appointment




_ 2.0 LOCATION AND ACCESSIBILITY

a) | Lease Details (Existing Quarry):

i) | Name of Mine

if) | Lat/long of any boundary point

iii) | Date of grant of lease

iv) | Period /Expiry Date

v) | Name of lessee

vi) | Postal Address
Telephone No.

Fax No.
Email ID
Mobile No.

b) | Details of applied/lease area with Precise area demarcation
lease sketch duly certified by the State Government
alongwith complete demarcation report giving co-ordinates
of all boundary pillars.

Forest Non - forest
Forest(specify) Area(Ha) | (i) Waste land Area(Ha)
Division, Range, (ii) Grazing land
Beat and (iii) Agriculture land
Compartment (iv) Others (specify)

i) | Total lease area/applied area

ii) | District & State

iii) | Taluka

iv) | Village

v) | Whether the area falls under Coastal Regulation Zone (CRZ)? If
yes, details thereof.

vi) | Existence of public road/railway line, if any nearby and
approximate distance

vii) | Topo-sheet No. with latitude & longitude of all corner
boundary point/pillar

viii) | Attach a general location map showing area and access routes.
It is preferred that the area be marked on a Survey of India
topographical map or a cadastral map or forest map as the case
may be. However, if none of these are available, the area may
be shown on an administrative map.
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3.0

Technical details:

Introduction

ii)

Infrastructure and communication

iii)

Geology and Exploration

Physiography

Topography

Regional Geology

Geology of the area

Details of prospecting/mining already carried-out

iv)

Estimation of geological reserves

Geometry of the deposit

Method of estimation of reserves

Categorization of reserves:

a) Total geological reserves

b) Reserves in UNFC Code

c) Reserves blocked under buffer zone

d) Reserves blocked under sloops

Total mineable reserves:

a) Extraction of market grade reserves.

b) Recovery (proved)

¢) Recovery (probable)

d) Life of mine

Economic marketable reserves

Mining:

Method of mining

Beneficiation (If required)

Drilling & Blasting

Production proposed for five years

Men & Machinery

Details of stockyard, Non-saleable stock, waste

dump, Site services, Explosive magazine, etc.

vi)

Market analysis

vii)

Waste management plan

Measures to be adopted for solid waste

Liquid waste (Measures to control mine drainage,

runoff from waste dumps)

viii)

Environmental management plan

Baseline information

Existing land use

pattern Water regime




Flora & Fauna

Quality of air, ambient noise level and

water Climatic condition

Human settlements

Public buildings, places & monuments

Whether the area partly or fully fall under notified
Water (Prevention & Control of Pollution) Act, 1974

Environmental impact assessment

Land degradation

Air quality Noise

levels Vibration

levels Socio-

leconomics

Environment management

Temporary utilization of top soil

Year-wise proposal for reclamation of land affected by
mining activities in first/subsequent five years In

case of abandoned quarries/pits, proposal for uses
reservoir, size, water holding capacity and its
utilization

Programme for afforestation year-wise for the first
years indication the No. of plants with name of species
to be afforested with extent of area.

Stabilization and vegetation of dumps alongwith waste
dump management year-wise.

Measures to control erosion/sedimentation of water
courses

Treatment and disposal of water from mines

Measures for minimizing adverse affects on water
regime.

Protective measures for ground vibrations.

Measures for protecting historical monuments and for
rehabilitation of human settlements likely to be
disturbed due to mining activity.

Socio-economic benefits arising from the mining.

Site services

" JAny other information
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From: To:

GOVERNMENT OF TELANGANA is
DEPARTMENT OF MINES & GEOLOGY::HYDERABAD

G. Shravan Kumar Reddy, M.Sc., Tech., 1) nala Stone Sand
Dy. Director of Mines & Geology, (C
Hyderabad. m havathi,

Sir,

SN Reddy Nagar Colony,
Cha ’ﬁét;'a'ﬁy&{z?a'ﬁ‘ad - 079,
2}  SriT. Devendhar, RQP
H.No. 2-2-86, Sccond Foor,
Beside RL Reddy Chicken Center,
Nagole, Hyderabad - 500 068,

Sub:- Mines & Quarries - Application for quarry plan for Stone & Metal over
an extent of Ac. 12.45 in Sy. No. 268 of Chinnaraviryala Vg,
Abdullapurmet Mdl, Ranga Reddy District ~ Filed by M/s Sri Thirumala

Stone Sand Metal Industries - Quarry plan submitted - Scrutinized -
Regarding.

Ref:- 1) G.O.Ms, No. 37 of Ind. & Comm,. (M-I} Department, Dt: 26-07-2016.
2) Application Dt: 12.12.2017 from M/s Sri Thirumala Stone Sand Metal
Industries along with the Draft Quarry Plan,

3) T.0. Notice No. 4978/QP/RR/2017, Dt: 20.12,2017 issued to the
applicant & RQP.

4) Lr. dt: 20.12.2017 from RQP along with fair coples of Quarry plan.

HE R R

In exercise of the powers conferred under Rule 7- B (vil) {a) of TSMMC Rules

1866, the quarry plan prepared by Sri T. Devendhar, RQP for Stone & Metal over an
extent of Ac. 12.45 in Sy. No. 268 of Chinnaraviryala Vg, Abdullapurmet Mdl, Ranga

Reddy District in favour of M/s Sri Thirumala Stone Sand Metal Industries is
scrutinized and informed that

1.

2‘

4.

The scrutiny Is without prejudice to any other laws applicable to the quarry plan
area from time to time whether made by the Central Government, State
Government or any other authority.

The Scrutinized authority does not owe the responsibility with regard to wrong /
insufficient information furnished or erroneous certificate made by the applicant or
RQP if any.

The applicant and RQP are responsible for Concealed /Suppressed /Circumvented
/Misrepresented the quarry plan which may directly or indirectly affect the
implementation of the Scrutinized quarry plan for execution of the work in the field,

The prior permission from the concerned authorities shall be obtained whenever and
wherever it is required.

Encl: Scrutinized Quarry Plan

Yours faithfully,

i
Dy. Direct Wﬁcgw

@g&emhad egion::Hyderabad.

Copy submitted to the Director of Mines & Geology, Hyderabad for favour of
information.

Copy to Asst. Director of Mines & Geology, Ranga Reddy District along with original
Challan No.250774, Dt. 23.02.2017 for Rs.5000=00/- for reconciliation and
scrutinized quarry plan for necessary action as per Rules and Requlations.
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08/04/2018 Acknowledgement Slip for TOR application 56

Acknowledgement Slip for TOR application Yandex Mail

April 8,2018 11:47 AM
From: monitoring-ec@nic.in
To: srithirumala@yandex.com
Cc: monXoring-ec@nic.in

Acknowledgement Siip for TOR

This is to acknowledge that the proposal has been successfully uploaded on the
porial. The proposal shall be examined by MS of SEIAA to ensure that required
information has been submilted. An email will be senl for seeking additional
information , if any, within 5§ working days. Once verifid, an acceptance letter shall be
issued lo the project proponent .

Following should be mentioned in further carrespondence

1. Proposal No. : SIATG/VINI23852/2018

2. Category of the Proposal  : Non-Coal Mining

3. Project/Activity applied for : 1(a) Mining of minerals

4. Name of the proposal : M/s. Sri Thirumala Stone Sand Metal industry
6. Date of submission for TOR . 08 Apr 2018

6. Name of the Project proponent along with contact detalis

a) Name of the proponent . SRI THIRUMALA STONE SAND METAL

" INDUSTRY :
b) Moblle No. : 88489351244 |
c) State : Telangana
d) District : Rangareddi
@) Pincode : 501505
htips:/imail yandex.com/u2708/prini?mid=1652258113251550776_uid=633918774 "
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7& ﬁwgm: BNR SMU <bnrsmu2345@gmail.com>

M/s. Sri Thirumala Stone Sand Metal Industry 5.038 ha or 12.45 Acres (6.0 Acres in A-Zone, Block No. 32A, 4.0 Acres in B-Zone, Block No. 32B and Acr 2.45 gts in
Common Area)
1 message

Sathish Kumar <jsathishkumar543@gmail.com> Tue, Apr 5, 2022 at 12:57 PM
To: BNR SMU <bnrsmu2345@gmail.com>

Pls find the online submission ACK. ..

Authority
Telangana

Home Services Blog Contact Us

Proposal No : SIA/TG/MIN/23852/2018 State :  Telangana Date of . 05 Apr
file No L SIA/TG/MIN23852/2018 District  : Rengareddi Sulinission cs
Proposal M{s. Sri Thi la Stone Sand | Tehsil ¢ Hayathnagar ]
Sors o hiruma _, = 2 ¥ - SRI THIRUMALA STOMNE S Bw
1 Name Matal Industry 5.038 ha or Naon-Coal Mining Ssle— Under examination
12.45 Acres (6.0 Acres in & & R s of SEAC

Zone, Block No. 324, 4.C 4cres
in B-Zone, Black Wo. 32B and
Acr 2.45 gts in Comnion Area)

Thanking you,
with regards

SATHISH KUMAR JAMPULA

M/s. TEAM L. s and Consultants
B-115,116,11 & 509, Annapurna Block,
Aditya Enclave, Ameerpet,

Hyderabad - 500 038. Telangana State



— TELANGANA STATE POLLUTION CONTROL BOARD

—— ZONAL OFFICE: HYDERABAD stars Dl
A\ Y12 11N0.6-3-1219, TS Nu.1 Par, Block - ¢, Ward No.91, Near Cout - |
. Uma Nagar, Begumpel, §lyderabad. Phone: 040-23402406

Order No.15-RR-

1.

Email: jece-zhyd-1spehielangana.gov.ii

I/TSPCB/ZO-UYD/TE2021- || Y Date:20.12.2021

Sub:  TSPCB - ZO - Hyderabad - M/s, Tirumala Rock Sand Manufacturing Unit,
Sy.No.246/AA, 247/A, 24TIAAK249/AA, Bandaraviryala (V), Abd""“l]’l‘"f“"t
(M), Rangareddy District - Air (Prevention and Control of Pollution)
Amendment Act, 1987 - DIRECTIONS — ISSUED - Reg.

Relt 1. CFO vide order dated 11.12,2017. -

2. Complaint received from Sri. Malreddy Rangareddy, Ex MLA regarding air-
pollution caused by stone crushers located in Abdullapurmet Mandal. )

3. Complaint received from Smt. Bheemidi. Kavitha and Sri N. Buchi Reddy
regarding agriculural land damage due to dust relcasing from BNR &
Tirumala Stone crushers. ;

4. Complaint received from Smt, Danthoori Anitha Mahender Goud regarding
air pollution caused due to stone crushers in Sy.no. 293 & Sy.no. 155.

5. Lr.No.2270/C/P/2012, Dt.05.02.2021 reccived from AD Mines & Geology.

6. Showcause notice issued by this office on 07.01.2021 & 19.01.2021.

7. Inspection of the industries by Board Officials on 18.02.2021

8. This officc forwarded a report to Board office on 27.02.2021

9. Task Force meeting held on 05.03.2021

10. Board office directed the RO-I RRD 1o re inspect and submit a detailed report
on all the crushers.

11. Inspection of the industries by Board Officials on 30.07.2021

12. This officc report dated : 16.08.2021

13. This office again received complaint from Sri. Kallem Linga Reddy &
Villagers against the stone crushers located in the Abdullapurmet Mandal
which was forwarded by the District Collector, Rangareddy District on
15.11.2021,

14. This office again received complaint from Smt. Indira Reddy & Sri.
Shashikanth Reddy against the stone crushers, Hot mix and Ready mix located
in the Abdullapurmet Mandal which was forwarded by the District Collector,
Rangareddy District on 18.11.2021.

15. This office again received complaint from Smt. Indira Reddy & Veda Sri
against the stone crushers, Hot mix and Ready mix located in the
Abdullapurmet Mandal which was forwarded by the ZO, Hyderabad vide
email dated 25.11.2021.

16. Inspection of the industries by Board Officials on 30.07.2021 & 13.12.2021.

17. TSPCB, Regional Office-I, Rangareddy District report dated:16.08.2021 &
14.12.2021 and received Zonal Office, Hyderabad on 24.082021 &
14.12.2021.

18. Task Force Committec meeting held on 16.12.2021 at TSPCB, Zonal Office,
Hyderabad.

L

WHEREAS, you are operating stone crusher in the name of M/s. Tirumala Rock Sand
Manufacturing  Unit, Sy.No.246/AA, 247/A, 247/AA&249/AA, Bandaraviryala (V),
Abdullapurmet (M), Rangareddy District and involved in stone crushing activity.

2. WHEREAS, vide reference to the 1% cited, you have obtained CFQ vide order dated
21.10.2021 which is valid upto 31.12.3030.
3. WHEREAS, vide reference to the 13" & 14" & 15" cited, the Board has received

complaints from Sri Kallem Linga Reddy & Villagers, Smt. Indira Reddy & Sri, Shashikanth
Reddy & Veda Sri against the stone crushers located in the Abdullapurmet Mandal which
was forwarded by the District Collector, Rangareddy District on 15.11.2021.

Page 1 of 3
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i s - |
A8, Vide eterence 10 the T6™ cited, the Bound ofticials have inspected yous stone
VI |
N m“ pthe inspoetion the complainnts were present and abseeved the following;
cuusher, During
Dty the inspection, e stone erusher wig not in operation,
8 g s
pas provided water sprinkling system to suppress the dust entnating

i Uhe industey .
gonees viz, Conveyer belt, hopper, crusher, sereen ele., sysiems to mitigate the
fugitive cissions.

fi The industiy has provided peeenbelt on nll nlong the boundary of the industey.

v, T industry s provided dust bunkers (o stare the produced stone dust, Robo sand
and GSB.

v The industry has covered the sereen with M.S, Sheets and a fun conneeted with motor

(o extract the dust generated duting sereening operations, The industr y has provided

oladding to vibrating sereen, The industry is providing MS sheets the dust el

conveyors, The work is in progress,

i The industry has provided wind breaking walls around the crusher to prevent dust
spreading to the surrounding aveas,

vit,  The industey has provided BT road from quarry to stone crushing unit,

Vi, The industry has constructed metal roads within the premiscs,

ix.  This office issuced show cause notice to the industry regarding complaints received

{rom surrounding areas for causing air pollution,

x.  The Board officials have conducted ambient monitoring on 03.08.2021 As per the
analysis reports, the parameters are as follows:

Sampling Loeation Pavameter UOM | Cone.Value | Standard Limit
(24hours)
Fast Side of the | Particulate pe/m’ 39 100
Plant  near  weigh | Matter (PMyo)
bridee  downwind i g -
dbmtes otis Flan. Sulphar Dioxide | pg/m BDL 80
(502)
Oxides of | pg/m’ BDL 80
Nitrogen (NOx) -

5. WHEREAS, vide reference 17" cited, the EE, Regional Office-1, Rangareddy District has
forwarded o detailed report with the above observations to Zonal Office Hyderabad for
further necessary action,

6. WHEREAS, vide reference 18" cited above, the Zonal Office, Hyderabad has conducted
Hearing before the Zonal oftice, Task Force Commiittee meeting held on 16.12.2021 at Zonal
Office. T.S Pollution Control Board, Begumpet, Hyderabad. The representative of the
industry and complainants were attended the meeting. The committee reviewed the staws of
the industry. After detatled diseussion the committee recommended to comply the Directions
issued by the Board vide dircetions d1.26.03.2021 to the industry to comply within 15 days
along with Bank Gusrantee of Rs.1.0 lakhs.

7. As per the recommendations of the committee, the Board hereby directed to comply the
Board directions issued to the industry on 26.03.2021 and submit the Bauk Guarantee of

Rs LG Iakhs,

8. In view of the above, the industry is hereby directed to comply with the above directions
within 15 days. These dircctions are issucd under Section 31 (A) of Air (Prevention and
Control of Pollution) Amendment Act, 1987,
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any of the conditiong

9. It is also to note that, il it is continued to operate the unit violating ’
Prevention and

mentioned above, the unit will be closed under Section 31(A) of the Air ( !
Control of Pollution) Amendment Act, 1987 and you will also be liahle for prosc?utl()n in thc‘
court of Metropolitan Magistrate or Judicial Magistrate of the first ¢lass under Section 37 (l)‘m
{he Air (Prevention and Control of Pollution) Amendment Act, 1987, the punishment for thch
includes imprisonment for a term which shall not be fess than_onc year six months and which
may be extended to six years with fine.

JOINT C]‘I]El\"ENVlRO ENTAL ENGINEER
o

M/s. Tirumala Rock Sand Manufacturing Unit, -
Sy.No.246/AA, 247/A, 24TIAA&ZA9/AA,

Bandaraviryala (V), Abduliapurmet (M),

Rangareddy District.
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PIRIMALAROCK SAND MANUFACITIRING |

Sy. No, 247, 249 & 260, Chilnna Rewlrala vy, Abdulinpurmet Mdl, Ranga Redd, J
§ ]

it i I

Date;04.01,2022
To

The Jolnt Chief Environmental Englneer,
Telangana State Pollution Control Board,
Zonal Office,
Hyderabad
Sir,
Subi-  Request to exempt from Bank Guarantee - Reg.
Ref:  Order No,15-RR-I/TSPCB/Z0-HYD/TF/2021-1214, dated 20.12.2021
¥ g ¥
With reference to the above, our stone crusher i.e., M/s. Tirumala Rock Sand Manufacturing
Unit is located at Sy.No.246/AA, 247/A, 247/AA & 249/AA, Bandaraviryala (V), Abdullapurmet (M),
Rangareddy District.
The TSPCB, Zonal Office, Hyderabad has issued dfrections on 20.12.2021 to our stone crushers
and directed to submit bank guarantee of Rs.1.0 Lakh.
In this regard, it is to submit that, we are complying all the conditions mentioned in the CFO

Order dated 11.12.2017 and requested to exempt ¢he bank guarantee of Rs.1.0 Lakh.

Thanking you sir

Yours falthfully,
Q&:.a

M/s. Tirumala Rock Sand Manufactu

| ~
O ey ?j%‘/
\;\”’Q’/r' I »
~ Officart 7 ; , . .
Copy submitted to the Envirarmmiental Engineer, TSPCB, Regional Office, Rangareddy District.
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GOVERNMENT OF TELANGANA
FORM NO. 4

Prescribed under Rule 4 (4)

Licence to work a Factory

1. Registration Number 103308
12. Application Number SMIL006058272882CF0
3. Full Name of Factory : TIRUALA ROCK SAND MANUFACTURING
UNIT
4. Full Address / Location of Factory SY NO : 246/AA, 247/A, 247/AA & 249/AA

{PART), CHINNA RAVIRYAL (G.P), BANDA
RAVIRYAL, Banda Raviryal, Abdullapurmet,

:
]
-
ot
i
o
e 3
“
s
1.
g
P
~
*
zq
b
i
¥
%4
-
A
s
7
#
=
=

Rangareddy - 500070
5. Full Postal Address for Communications SY NO: 246/AA,2471A,247/AA &
relating to the Factory 2,BANDARAVIRYAL,Banda
Raviryal, Abdullapurmet,Rangareddy,0
6. Maximum Horse Power installed Regular / 890 HP
Standby :
7. Maximum Number of Workers to be Employed {20
8. Full Name and Residential Address of the . |BUDIDI NANDA REDDY
Occupier and his Position in the Company / Firm / {H NO: 2-59, UPPARIGUDA, Ibrahimpatnam
- st 1Government factory / Local Fund factory {Khalsa), Ibrahimpatnam, Rangareddy,
TEL 4 O ¢ Boun. - |Telangana - 501506 o

Licence is hereby granted to the factory at 3 above for the premises stated at 4 above for use as a
factory within the limits stated in 6, and 7 above subject to the provisions of the Factories Act, 1948
and the Rules made thereunder. -

This licence shall be valid until it has been duly cancelled.

oS S RN /7 (G ST LS RETRD O SISyl P20

Date : 10/12/2019

Signature valid 5
¥ '?‘%‘)‘
;ﬂfm\?m OF m:u%\m

Noté: : ,
1) Thisis a digitafly signed certificate and does not require physical signature, This certificate can be verified at
https:/tsfactories.cag.gov.in/ by furnishing the registration certificate number mentioned in the certificate.

A AL

TAREN AT T S N A A g e AV e ¥ Mo
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Form=-D
GOVERNMENT OF TELANGANA
DEPUTY DIRECTOR OF MINES & GEOLOGY, HYDERABAD
FORM=-D
MINERAL DEALER LICENCE
(UNDER RULE - 2000)
S BRIIESBSHND SMDI230k 22 T

Date:18,02.2020
Mineral Dealer Licence is hereby granted to Tirumala Rock Sand Manufacturing Urrit of Road
Metal, Rough Stone, Manufactured Sand from his/their Minoral Dealer survey No 247/AA,

249[AA & 249]A , ofe. 4.250 (Ha) in BandaRaviryal village of Abdullapurmet Mandal of
RANGAREDDY District.

subject to the following terms & conditions and Mineral Dealer Details:

1. Name of the Dealer is Tirumala Rock Sand Manufacturing Unit

2 Father's Name [Application Type is FIRM

3. Profession of the Dealer is Managing Partner

4. Mineral Dealer Licence is granted for Processing, Storing, Selling, Trading

5. Minerals/Ore will be purchased/procured from

6. Payment of Application fee & Security deposit Transaction No. is A083667

7. The Mineral Dealer Licence is valid from thig dary 18.02.2020 and shall expise on 17.02.2025.

8. Address of Applicant is Plot No 464,465, Sy.No.52, Prashanth!Nagar, Vanastalipuram,
saroornagar (Village), Saroornagar (Mandal), RANGAREDDY (District).

9. Date of Applicantion for this Registrction is 09.02.2020

Ml

Granted By.
Name: M. Venkateshwarlu

i |
Designation: Deputy Director of Mines & Geology

: ice: BAD :
HELP DESK : 9666000506 tsdmcg.tcen@gmqi.ggf:g?-Hgt—t‘g’,o“n‘“g,y; 341620713, AD OFFICE:]

Note : This is a Digitally Signed Cortilicate, doesn't raquire physical signature.
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